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SHRI RASABEHARI BEHERA—
contd.

of people have been rendered home-
less, They have lost their cattle wealth
worth several lakhg of rupees,

In view of such enormous loss, I
make 3 fervent appeal to the Govern.
ment to rehabilitate the people to a
safe place. A central team should
vigit the flood-affected areag to assess
the loss and sanction advance relief
assistance forthwith,

I demand that the Government
should take special measures to avert
recurring floods in this area. This is
a question of life and death of more
than 50,000 people. The raising of
embankmentg on both sides of these
rivers should be taken on war-footing.

14.05 hrs,

APPROPRIATION (No 3) BILL, 1980

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): I beg
to move:*

“That the Bil] to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the gervices
of the financial year 1980-81 be
taken into consideration.”

W\ A& ¥ IW (9AY) o
AT FIF F1 @S agt &H
Farfazfes w2 ¥ & & 91 wWr @
¥ & a6 FEAT AT § | T W
qgAr AW A ag gAv @ f& wEgms
OIS FTR! 9 TE & | g7 /AWMTA
g a1 91—

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir the Appropriation Bill
covers all grants and for all Ministers.
Kindly have a look around, at your

right. Except the Finance Minister,
there is nobody. This ig most unfor-
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tunate. Mr. Speaker was making
observations about Memberg not being
present during the Question Hour, not
realising that they have other pro-
grammes, But the Ministers here—
for whoge Ministrieg grants have been
voted—are not present. Thig is most
improper.

MR, DEPUTY.SPEAKER: The Min-
ister ig giving a reply. (Interruptions)

SHRI K. LAKKAPPA: You cannot
obstruct the proceedings of the House
like this,

SHRI RAVINDRA VARMA (Bom-
bay North): Sir, it has been the prac-
tice in the House that since some
Ministrieg get guillotined and ques-
tiong may be raised agbout those res.
pective Ministries, the Ministerg res-
ponsible for these Ministries particu-
larly, alwayg took care to be present.:
Thig courtesy has always been ex-
tended by the Cabinet to the House.
It is regrettable that this practice has
not peen followed thig time.

SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, Sir, I have been
briefed on al] these points, and the
officers of the Departments are here.
Cabinet responsibility is a joint res-
ponsibility, and as long as I am able
to answer the questions, the other side
should have no objection,

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
ed Fund of India for the services of,
the financial year 1980-81, be taken
into consideration.”

Mr, Moo] Chand Daga.

ff W& «x I (qEY)
Jutens wEw, faw w@E@r ¥ 1417
FOT TAF & &1 q9e W feam
2 | Ig 9 Y AA-qACAT F@F AF
TR, TEET 9@ TF g qAN

*Moved with the recommendation of the President
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9 o ¥ gugwr § Ofe e
o qgmE I @y € & Wk
WY feggem & Tx wed ) aga
FR Tga fasr &

THAEATT § WS AT ANT AHTT
¥ dfsd € 1 & 3 ¢ Q@ &,
qfew I aTET 3 WA ¥ g
FT TEE TG AT | IaNT T
IR AN T A gEwdar gt T
AR § ' W fag a1 & TwRdIA
F FAF J[AT FRON A 15 FOX
T F gAafw A Qe | aoRaw
N mias gEg o T & fE
g 15 FUT WY #7 gaqfw @
¥ |

AR T FT W TF &
aTw AT R fe gw e d9e
F AF TEAT AR § | GO AT
AT FA J@aT W Qg AR
I qT FE UF AG Mg U @@
g 1 1979-80 ¥ gwra Iw fa=
g7 11,396 TS T, WX I IqTH
ag 9@ FT 13,310 FAT T
™ R, wAlq UF @ § J fad
1,914 FUS T F FO7 7§ THT
g T TR WIS CAEE #Y
W W FR 9 T & 1 FOR
WY AR TAEH F EW A
fd o & wfem e arage
TET FAATfEy ¥ ofeder TEY

TR wgmE @A g, W -
wifedi #1 WM W 7g AT @)
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wifers fawwan, fewdft, oy ot &1
T §FF & N9 a1 Hif 7wt §,
foed ag fawwar w7 Y | ?
fegearT & a9z 1 ¥a@ % wAWA
T8 O =ifge fe gw aoe & qr@
¥} A NFA F AT QT T,
ITHT I AT @V &, SAHT
g Jerzdy sx F5 ¢ ¥ AfFT
IR qfReadY IR ®T TH, ITRT
FH FW FT J0AAT A FT IS
FE A7 T 3| WIS 9 3§ T
SATT AT § ?

T FY JIT Y AT & FF A AT
Frfge e fe afew #me efyefadt
it % A qER ¥ A wmn f
wrefrefadr T a7 AT AT W
WE FASfE ) AW W7 Sy
EXfFT I mE NN gaa 7
T @ fro we Ao fawiwr F
T gEr fawr # I WO
qrq #1 It &, Afew ag few fag ?
AT WY grAq ;@Y IT qEFAT # T |
oIS AH ®Y T g@q g7 arv
FAT AT FT AT WA ¢ (& JT oYy
QEATE IZT IGH! GO FW & fa
if% a7 wrivEee FATY, A7 TATES
aWe  far ar aifgg? 3@ A@
¥ A T TAE FT A IO § AR
TFAGHA TG g7 THAT | HERAT TV
¥ ar qr ff5 A ®1 q@ WIS
fRAmMt | 373 T FT TAWUST I@ 9T
faa® T0at F ag @ NS faaf oy
g7 safeq &1 fael €1 ¥fsT ar
T w38 N fusar A g,
I grEm W fire & &

o fomar & ot Y & & ifaw)
& ¥ ox 77 ot f mifefesr 40 &
w1 1A § fis TEa Y TAFor FAWh
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[ g T =g ®aTT)

DAY T zq g9 F Nfowe 3 w1
afFT oo fvaa e g @, TS
TIFAT W Hr Fagd 7@ @
TEY g | TA AT w9AT gaafw geew
TIINA & AT 9gd & | S99 FaT
ghrr fF Y gwrdt e dar g &
? WAl ¥ ag wACRIT G AAA
HIX T IqAT AW 99 FI A faear
¥ 1 3 arfzfear & S g o
fs gw v #r fmar 37 3aF fayg
AT 30 ATH & IR T g I1q & 419
g g gra § & gw 7 d@faum &
3q gifzfEa F1 a6 T foar ) foerr &
X ¥ F qrst AR Tt F1 A fqea-
faarraat # w1 §, 98 1 wwaErT g
FAx § f& Fdr graa g @
gl sra Mfedies nqdwa o g
g | FrEl wYL QS FY A F IWIL
TITE

T TATAT WY G fFaAT gzama
AT IJ/H FT T & foadT 7 /T
AT AT 1 THT FIW FAT 7
AESTT AIET 3 Sfaeq adwmd | w17
FOF[ F d=AT ¥ ART IHTZY TC g |
gH I°F wmargiHe MREr & =ifgg
AT FYE FUAATA FT WA AT AT |
AfFT 98 g7 48 ' %)

ARG JdY F T F IACH AN
g1ar g fe fady e g1l sy o<
TAFH 4T F AHTATE | 5 TG FHY
gIqfw F FET TAFA THT THAT F
5250 | Qi TG ¥ W TG T &
892 § #A AW I aAT@ F QW
2149 ¥ | W9 965 FI§ TIAT Al
TATH 4G T TH1AT § | TE Al URISY
F AT ¥ AR FWT § FF g dqm
Fr gAY T WA FTHFAT § AR TS
FEX TAT AT FYEA IO TS @ |
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LI AEET TAT ® WIL AT AT
NI T F gt ag @ Wt @ &
@Y | % U T FYAT wIRAT §, U
qrwW g o e faw g favg
¥ ¥\ # qF wrad AF a9 § qv
T &7 TF SleT qU FaTor qor o7 fw
T dfrw o agi nfF@w ¥ o9
At ® M § 3IawT @=f 9 4
ar fedw fafaeeT & wgr a1 fa arw
Tl I7q T« faan qnom ) ag g3
gt gar AT 3 FAT 15 @@ 10
BT {YAT | 98 & g fFan sraa ?
S T dfqs 7@t W@ FT 9N O 47 "1
AR @ & fF =Wy =9 wara F1
ENAITAAAATYIST @& | 38FIE
gear @4t gar aifeeqe & dfwr &
TAgT @A UL, T agi et &Y a@ @
T IR 9T F2T e | T W
AN AT GHT g1 a7 ag 319
| & e famat e A F@7 fr g
Iaq & faur  smam Gfew ws <=
T F T A 9T A1 vg |1 § fa
38 TS TIT 1 F4T gHT, ¢ (qn1 21
Agt foar | oot e ag @4t A8y faa
v ?

MR. DEPUTY-SPEAKER: Mr. Daga,
you are on the third item. You have
to come {0 the fourth item. You have
finished with the Planning Commis.
sion item., You must now come to
Ministry of Law, Justice and Company
Affairs. With that, your time will be
over,

St AW & W AATATeE Y an
& & SIS

SHRI SATISH AGARWAL (Jai-
pur): Where is the hurry in passing
the Finance Bill? ' It hag to beipassed
within two monthg from the date of
introduction. I{ hag been inttoduced
on 18th June We can pasg it 'by 18th
August &ven,
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ST JW A ZWI ;[T W F AT
gear sk g faar v ad—sE
R J7 719 farar &1 ar @ fF
ATET F' AT A FERE & 7 w@
gT &) IFT X 75 TreT A § ) R
Fqr A gan =a1q fxa awg & favwem ?
agt 9T @7 fafreeT aga «fig 37 a1
i1 fm & Ao fwem faad
g1 g fen )

T AT W WA TR FT gga
& WY § zafaq 7 @ 7™ g&n AT
Z 95d § AT 7 &A1 AT T w4 S,
TE TP AT T FFA

UF artq WK oY § | A9 S
YT AR A TRd@E A W o
fexr 1 3% AT @@ QW fw
3T FW GEM H AWM HO QR
F7ifF IAHT WO dA&AT H ewrw
AT AT | AW FoAg A WA
JARA HAAT N g9 ARAM | qw
gugeird FFIAT gy § AR WS
fag <7 WY 24T Tgq & &fwq dar
3 AR qra UdE oars &gl I q
JI0 AT Z P AT AZENAT GTF
A AT AT | AN R F AT fw
wfeas nwe@Efdr 9T wmm W@ |
#Y ugr WX Wt fF ofsms goeT-
2fFp gz faadr gaafwr s g
3 | TfsTF gueEfFar ¥ Y TraRaTE
IIH AT F47 gATE 7 1978-79
A WETF AR & gafua foqrd
A TR DA B fFTar rETdit
gat frar § 1 3w o F a@eran
w1 § fF 59 wogdfaw @@ #
7 I §, FA FT qUET AV AT
W@r.& | 9gF S Traewed g 4
10 7%z Mfax W7 wivwe TG 7@
¥\ FIT Ara-faa F I]X qg AW
TN 7% @ fr fady a@ ¥ d=d
T Ay A qfsas weRiry
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¥ SHIAET T ®T ¥ AT EA4r
sifgg 1 ofsas  smevEfe IR
¥ oag gueww fram fe oy dw
1 ANFT fgar JC §feT Ty RGAT
qfawr S ¥ =& fawr aF

ﬁ%q’mmﬁmmf*&@a
R fw F1 @wt #§ W e
m | I X F )y araw

bl
SR FAHT W T § | A -

[ gy AR @, W o
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fefgre & @1 & & g
Q% 10 W@ war Sfafw e
T% A o7 W8 | A
gt & fag fo fear
o gaw frg-ee v €
T IR oW aR W) gfewde g
3 T ey a3 W
TR & | 799 | F AR W
@M 1 Awr I F fag coiem
TR 9T AN TWAT Ad & /R A=
g ufr 9§ #T At gIX %o  a%
AT TE § | T AIZA FT FHFT AT
¢ fF g Tee-IRw X wW ¥ fwe
Jrar faar g, afew fafer s og=n
fear qrar & 1 faewr ag TseE™
AR TANT F 127 wEfRA #@Y
dfear wgar faar m@r wk g
FOA F g 2@ ¢ fF B W@ N
% faam @M@ F S99 9
gt fear mar @ ST g9 @® @
w91 5 § egf W A 91 I
TE@ & gFA F faw | @ &w
LE|
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IR & far M AEd deuw =t

#ifeqr & w=T 9w g & SR
ga-wX & fag, swr qE-mTweT
TR ¥ AT @@ 19T AR W
¥ A a9 g ¥ fog oy & Wik
I g9 & F9 60 UK AT
FTAT Q@ & AT AT 45 ®O
¥ IFT 60 %o Wfa feq fremr &
HR FAT 200 T HAT T H4Y
gR ¢ &9 F@ & qqT oaA ¥
¥ 1000-1200 ¥o T HEIT FINT
§F ¥ Y IR R § W AR
F M WG 60 AR To Fv @
¥ T O AQ@T & AR T AG
gIT W Frear &, @ Hyw I
¥ fog g9 9 gldzar 2, W@
g, Fifw=x oifs @t gaeRe 9%
wazq feurddz & &, gfeadz @A
% IAE & IR THRCATES FLQ & |
g ¥ wEFd - a9,
-8 EAR ® ITq FEF IJA
FT I W AX & o qvr faeR
feit % w9k & 13 & ¥o
aw fAg g § W @E arag ST
g @9 %< ¥ § | @fae

WM AIEE WITHl 60 X Wo
FAFT & AT FT wowr P,
N w ¥ e I G g gAY
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W Afew A ¥w oA T & -

% ©F gEE WK IS Q@
T Wiy S W §, uw
weHr Wt & sar §, @O dfewa

MGUA TR FIGT &, AU A
T @ AR v fafaw sfag &
AT E—ATA FY TASA A 2 T &Y
A FAM & AF1 fagar &
aaa fag @gs ¥ &lo g¥e dlo
(Tae=T) faar & AT 48 9T 9%
T T 9T , TR TT & F1E QaqeTaRE
AE whfY g, oo w9t dfew @
Y, §OR-THATAEET HT qT4 FT AR
FT @T &, 3T F1 g7 TS F1 AV&T
7Y [T ey & | & FeAT @A §
fa oa ga<i &1 1500 q9T AT 2000
YA ATEETT 47T™ &7 W7 faerar §,
qrga T WY ag wave a2 faedt Tfed
FIETT AT 78 Fur oy qg) §) &FdAL
# fa F1E waea< § droumo o a1®
% & ETE e § R | sw A A
9 ®Y%1 fraar anfed fo qiftaea ¥
e foar faad g <@ 2, foaar
gt g@IT g7 #1HYT X &< & B,
qg 3IF 914 FY WA TR F ot g
R W1T AW T ged NreHw 2 T* |
afew qu feeafdr w1 adfwn T g0
fe ¢ ot grfomive wreefl e
* Ndww § 7@ armn W7 S gqN
X W @ § O godee v §
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= ARG SO RO R AT )
T F HS-NEFAT HT @@ g,
g ®& aragid grir) g8 faxr {u
{7aza @ fa oY wEwdls ot Agwe w1ga
F I T A ATES ATEeS & Mg -

37 X wma fwar sirar wifed ) A

M9 # SR & fa¥ 3w & ¥wa-
FATS 9 ®HT AH WY FT €414
faarar =gy § | SwATHEE d a@
Fel 91—

JULY 24, 1980

(No. 3) Bill, 1080 256

FIL ST 3§ JE & IAQI TEHAT &
ar mwifas § s &N F w17 § G
%@ & A8t & qFT | A fAqew §
fo qg aga sfaa avu § s fo @7
FT TF AN F gedW FET fgy,
T FAT T T« MNfgA, T f FHA
TarAr Fifgd |

T TTTH Feod ¥ TR F 4gAT
wTgat g | we fegfa ag  f@ @
qTh ¥ 09 1 /@ W SEw

Guidelines were drawn up on the
basis of the conclusions of the Chief
Ministers’ Conference on ceiling on
land holdingg held on 23rd July 1972

s gl e fem {93 s § )
w1 o femde & auw 35-40
T FY ST IR R | 18 T FY 37

IF VS IOAF L7 gfsw a7 —
CERGT FamT' o H 4@ GuT g ——
“Implementation wil] be the res-
ponsibility of the State Govern-
ments. They would get up non-
official] bodies at appropriate level®
and place competent officials and
organisations in order to adminigter
the ceiling legislation.”

9 H TF WM Fegeq &, 5 q 8-
“The concurrence of the Central
Government will be obtaineq in res-
pect of any incidental departure
from the guidelines necessitated by
the special conditions prevailing in
any State or the Union Territory.”
FF WY TES-FEFS § SAETT T AT
YA W YFIT AT FFEIFTAA NI, §TT
& ALy Fdr o Af o qar 7Y twar
Tqr 1 1979 FSiq aseq A€ FiE
¥ g 7g €W nTaT 91 AeAE §
ofrsfae four war, fsm ¥ maqde @
wgT f& g w7 & s faw 166
FEs Y §, 79 fa¥ 78 s
afs7 7T & weawd 10-15 IR
wifefas o T T gu bk 39 W
durw frqr 301 M SR $

d fopr g M 17 @ s
#r wfag ar e far g
AHAT 35 ML 40 T FY 7 & A=
# 37 &1 frerrdle e srar @ A%
€ F T ITFT 100 TQ & 150 o
T & fAad § a1 qRLEHIqHET & Ny
9T IA &1 FaqAT qav far siar @)

Fodflo wXo MR a3 1yes miwed Y
3 sowma § 9 FY 7 ¥ fwems
g1 & | oy feafa & & a=AT a1 FI9A-
qTaT HY W T § | T H AAST 4
gt § f@ 33 &Y dfwehh § wgwm
g1 T STar | W9 57 S 4SS g,
Tg W FT AW § AT 4g ¥ AISHT
forg & wudisng Jw #7 <@ & teg
wiaw & faw e faan § 1 gkt auw
g9 g8 @q ¢ f& oY {afaw afaw aw
AT &, 55 HIT 58 WA FIITA H
fewe g § 1 fadfeae & 41 s
migat grar § MEoToyHo M(HHT
ZFT Y, <€ 55 MT 58 A ®Y IF |
frea gar & A @9 § @ 17
aY ag & f@ siw og watd 35, 40 M
SH W i AT §, ST T I T
tREImrad P maglaa
et #7 & §9 §0 & safs 3§
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Fiw 7g feafr & Br ot fafas afaq
Hr T3 g AT AV T ST TICHT @,
ag 77 feme far g, O v & =
T3 oY ¥ AR A oI BT "R
TR g ¥ A @rd & AN ag N
wzd) 3, 3w wulaw T srdz wor |
. MAAt & T A 7@ T QY Y &
AT I A TZT IYT HRAA WA F T
gar g

s ALY WA Sy T AN R
A mé g § ag AT A v
W TIF & g vgx RTUT g 4 W
Tora & afue g &, 37 71 7T &8
faady & A1 37 & a1 Fe A & M
A=Y fraraT gu & 97 &7 duT %A

W E, zrzw faargs gy g afua
ag N qw frargs gé &, ag fFedfees
o7 4 fags A g & | # gro w5y
QF HAA FT YIZLT AT ATRAT § |
T FIG AT TP A ygw femEs
FAT I, 7 FT 400 T4X o7 & e
2 afwr Ta 77 I g7 fEut@ @r
T, 37 FT 1000 &T oA fAsrd
T FATE | Uw Y deT & § AT
T 3w & Y afaw Y § AIF S
& fog, Afwa ug feafar & 1 gofag
FTr gar ug § fa xq s+ feqdf o
1 g7 3 & fag g doq sdww
fozrur Irar =ifge o

wU g & mg @ 19 G ag fadzT
Fa & f5 o 7t a7 fagkw §,
1-1-64 ¥ @8 &g 7 w4t fa
ot &1 W4 ®T At g gfaq A
za afaw, a7 I Y fadr &7 B
Fud Ay M, Af6T 1-1-64 & wgN
1 AT e §, 9T & g dar g
T gl § fr 37 Y Sfidr & IR
Fw DN F WwZ 37 w1 favr fdx
QAT T T & T1] I &1 Gl
A dar 7 Twar g 1o fawy gor fasv
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1964 & g #Y T faeY ¥, wa *Y
16 &t g 7 § oY A fwal. faay &Y
T AT A § Y wiw 1-1-64 &
qZ X sl F fasit w1 FwA
faerdY 2, &Y 37 @Y 4.5 71 Wt {wwAY
wfge |

T F AATHT AT 1T & FOT-TH
Ty § fedTg & e wiged &
ar &g Y SiaTT &, ¥ av o9 giredEqw
FT #TTH @A I § | TT S TOAT Teq
F1 ot Fgrat s =Tfgg

Ta qTd WX %FAT Igar g fis
TS &7 TfHw Y14 N8
WA # § W ug Wi sl
YT FY ATAT & FATAT TUT § W ATS
¥ 15 TU Yy gEFT aHiwa favor Ty
ot Af&7 gr w1 & A= 18 &
gY STdr § ;T AT 4 grar € fe &
FT YT T ST 40 &8 Ifae &7 WiFeye
& HIT I 4 UIATTT Y AT § A<
T TSI v fEgiy@Ed & 9a-
g% g, 9§ FITed) % g1 Aav g, o
F 1707 Qiftaew< & faw $9) &7 fasrefr
7Y fueey @ AT =& & WwF Wy
AR AT § AT AT SIS § 3
T ylax Fxfaw g7 UsEArT o ay
¥ fAdea ug & fa T 3@ F19 &Y
aq far ag 15 are & 9 g AT 7hiF
F & &Y qrar &, a1 g& ¥ Fur e
HHT & | 3° BAT FY T frar ow oz
T&EGTT HY W4T Fgfga & q=m@r
ST A St agT &7 &1 THEEA
grat 8, 3§ ¥ WY 97 Sy

T a1 Q8 fAaga'sar 9t |

S W CATT MW (Brz1) 3
IMETH AR, A o Fay o F
AT FA€ Aw farqr a1 A YT ¥q ey
¥ £ TFATEN 3T 7 BT LY A KT
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[t o0 gAR Maa]

708

! -
T

B WOF) EEE FIG UK LW I FLF

al

g® &1 farer faar 91, qrafigm #
Y AT TITAIEG A BY KT Y g4l
B atSAT AT 97 T N I ¢H
usifsawd faw 9¥ a_® I ®@ &,
F1SHI TOLTETART H I F Y 2%,
HIANT GeEd ST AT 3 ™, gaf o a1+
faaaT 1w fge o, fafeam AT
et &Y, ST a8 41 fFT o qana ¥
TgH s g &1 @i fam g &
awe 18w & @ faga Fell 1 7 @it

F LTI A TRI{B L1 €T QN
EAE Fo2IRT LRI AT W(
Olwa agf M AT 7
R a‘s&ﬁafr SE | 9
Ug & qET @), W WG X [ gi, A
TEHT H iy gl, wlg &7 d Riagi
ELIERSEC (A Of S5 BT R Gizﬁ %1
al 2.0 fagis Y |7 & wal & o

{

1 al
git afemiq 2V o fiea< 3 gt & RRELS 3! ML £ |
fzq'fmar G ﬂiﬁ G-:{H %ﬁ» f??mr. gﬁsnsl Ig;‘m“ V. Parmt. in the Chair]l &
ef 21 afsx g A aei s W 7 f +
ATg5 fam AT @1 J 320 @1 Sed 7l FIFITa) wes e fé | L&57 ¥
aF WA § TR ; G ALY T 4L LGER R XA fa*eu § fread sad
F ASZ F arg G A 4 | GIE F1 a5 TET HIGT a CHNEE S i AL
TGT 1470 3T €A FT FAAT 2\ fasf sege 21 %% 2 G EQ A<w
ag gt qT T BAL, agl TF Moy, YAE AT Tem § ' F fawia o fem
qg a1 |ET T AFIANT T ER AT AT FT FLA GOV S
can dfesname eI Figaa F
agzgegrad e g swar g f= QIETAE EAWRES &1 Wi &g <
A9 ¢F AT & WIT %I FAEIA AT FF gl 151 F TR Fwn
fAvT owE 437 @0 8 | SO 2 WCATE 2ah 1€ e (et ssnala
sgieH, ag rmwfew § {& aiq & xa WY g7 TIF ReaW a4 B AA AW FW
H, @19 37T 91 AT @I WA E, ©F AE §1 B ez EU AT S &M A
A% T § w2 E, 2 T A=ar &) aV T s frfzaanw & Saj et for =
g fe ragmamr ¥ My §, ey B 761 5% %13 § {958 gAam E, oo B
wWIT #2aq §, ¥ WA § wF werRE-g e faedds Hfad y -
efgadt faa wdi §, 53 &% w97 @A E.99 7§ SRR R 5 24T
AT4E 9T 4R | @IF KT SE Al at T & HUzfeaYe sg1 @1 3feq
araz faar g——us @eat ¥ figdany W mIsciEa & .8 fereng
¥1fx 97 @ 8 53T & Saar Bid a7 €9 91 & LRy NEE
figT wiai ¢ gga 04T, €:F A &g faw a7y & ama fraz
73 feenad M zET arnar wRfA A1) WY 197,-/smt 197 §-79 &7
faar TR IQUEHIS T AT a71d &= 519 gRET wew eveem 2@ o 3 qnwy
WIS HRETH N K 1§ 25 wnw AURT AA1 AET | Tedd AW fag N
1 4

g6 agl FguT, el F aY § agAr
MEAT1 a1 o8 TER T T I EW
B fafasguan g aniwis ?
FATY H 7097 ¥ WA ERIF, 1697

T ESE HiA T glg g fefisg eq @
$8¥ = a7 € | AT Iy wH
2e 3l GEEf & (7 SRy ¥ 358 T 99
Aeich LiER AN Gl ea & faE A=
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¥ 2 aeTSIey RPER el @ W EIN
ST F WY a9 U FIA & Mo Ffaqnr
¥ g’

HIH AT G A g ES T TIT
Faire e 28 ATIF F L' gwinfa
St 78 ag IRFI frai @ fa o
ag agimT TR fa & 5 zesfaes
F1 UF 7a1 HH AT a:na art-r g, UF A%
N q z:af‘efaa AT FTT LB BIAT
1T swfag FA7T 2 ¢ fEar g
% argal §5 fag #dY off 5w cox &
aqg fa AT guAT S g at A f=
W IFITH fefoy 91 &Ra ARA T
faq Td o, DNadi sy S\F & I
BT 7 awe wTar fxar &

1970-71 ¥ & FUT A1 &7
28 ¥ # A1 gERA MigH 38IW A
a3 249.9 ¥ sAfF fom =y awe
a7 fwar yaT 9 9g 242.7 971 7T
2w fast & wev & 4o %% § 12 48
7.2 7 | faw AdT S § age gy
F3d gU #al 9. {5 387 r@eq g
AT, wizfaw <& agW | w= sRET
gas faar vz qF v agh aF g
fagr arfa a1 &1 & wew ggr ar fex
got ¥ g ST § A At 7wy
g ¥gZRITAA Qa1 FEHAF 1370RA
HI FFAT, ., . (FecqA ) Fog w1aat
¢ fa fao wat &t eas o =afeg €
IAE " fTai g1 wadft €t ag T@g
OF %< 0F WA 21 o wiRE gw
F A% a3 Bagae 3T mivaq fer
§ He¥ 3G 9132 A qN 399 F
TR 93 QL A ag I IAAT 1
%9 1977 & 9= TS 7 MAT WA
IGEATEISIT 184, 191 fog aug
5O [qF 3 39z S fgr N a9 &
FE WS 1979 HFAT AT 189.1 97|
FTHT FHTARIT T F H2ISH & B
qiw =iz ® afz g5 SfwA 14
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@A 31,38 2437 & M zﬁr 28 A
& gt 7w T S a1g 2w yeargeq
Ty 2fg 31 4 ) WINAEH 2T
wigew 71 3fg gEaR I wwfew
F HRIWRL 7 @@ 3 Ifz D
17 I /EF TG Fr TR § NFAAUT
g g A Va1 ¥ ai=Ar wfed ) faw
07 S M T =1E w7ad 19503
I ¢PY O 3299 226.2 AT M HTH
7@ 249.9 g1 74T §, SEHI FY FT
=31 g1 zE3 fag fag vt ot g <
1 Faig afed gw @rg : A &g
WialT At fw ag A Ay nafe @
W AZ VI §T 57 SPF I A H
g @R o7 #1 |ag mEi o Smat
21 azasf=sar sv fesm g1
BTLAH FIT Fza uew afg wiTaq
% fog QY aem =) suT S REE

TR awT ¥ S HAF SR A
@z ¥ Fawond R q gAT
%ngnﬁa fsq FRGHT 4T AT CITRT
FWENH G T 41 a1 faqaagHi a3

(a1 3aF) e o a1, a1 seFT AN
SURTAAT 6% GgS1 g 7 QY gE Mnd
¥ 37 gFi &1 q9Ig § 30T g FAT W
2 a1 37 FEAT F1 A ¥ F {&C
FVE F2W T A ¢ ? 3YTIA €I AT
W SawEar &1 kST § 7 SewRar
Faq 9t [em Ag TR M qedT I Q@
¥ afed moF v F7 wg 39 €2 F,
TS0 F Jie zﬂr «t SART wia, o gl
a’ﬁ'ﬂ'l % 2 7( H l

" s et 3 sl # w1 | a7
Rw § | Gfgegi w11 A % ? g
BIFAT WIF 9T TG fE N § F7 WwHT
weft fadefr 1 S Y AT g fSE A
%83 FAT g B F GF AR T Xqw

e d U ) wuE, i & 39, 3899
[93%F e ot s3d aa@ & w Y
2 AT FRAT--TF I JITRIT Big -
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Baby foods are ;nother item

[ Fsor Farz Maq]
« whase priceg are gomg yp almost

foradY o aegq & a1 T 7 QLT AT HFT daily.”
faar @ s e AA@AT E, IR X § These are the expressions made by
the press.

qF W] 36 Al § N FdT F wrEq
#FAAF IR A AF AR G A @
FAF qrg geat g g1 39 faada
IR wrAAT & qgT aar afe & If3
rgge

¥ ¥ wregA F faw g4 T LA™
TF ATIRX & IF AT FT AL
qIFAT AT T0gar §, fad qeqsv
F 0t ¥ TYTQ FY A ZA0U fHaT
U g—

“Unending price spiral

Prices of all essential commodities
—sugar, pulses, oils, goaps, vege-
tables—have registereq further im

crease.

Sugar has touched an all.time
high—Rs. § per kilo—making it
beyond the reach of the poor. Gur
price has also a'most doubled in the
Jast one month IL,00se oil costg one
rupce more per kilo. The Postman
four kilo tin priced at Rs. 65.89 just
before the budget, is now selling at
The four-kilo Kanodia

Rs. 70.65.
o:] tin ig also seven rupees more

expensive than it was at the time of

the budget,

Prices of a1 the dals—arhar,
moong, gram, Rajma—have regis-

tered an jncrease of 10 per cent.
Arhar dal and the poor mans dal,

chana cost one rupee more per kilo

after the budget.

Popular prandgs of soap—Lux,
Hamam, Rexona, Lifebuoy, Rin,
Sunlight—have become costlier by
10 paise per cake Prices of deter-

gents have also be2n revised to meke
time of the budget is now Rg. 14.20.
thhe one-kilo box more expensive
by about a rupee. The two and
a half kilo Vim, priced at Rs. 13.10
at the time of the budget is now
Rs. 14.20.

¥ faq qdT & g FTAAT FEAC §
fe o fea-afa-fer a=qe wiws wgm
Ziat a1 W & SR OF-9w F fag
R AT wH I W § 1 TG AT
geafraq faamm ag w8 T 7l v
aFd § fie g ay rds, mfefead ok
SAT-AREAT F¥ F9 F I F foq
AT TS §, TF T TSA TFRT FT
FIT g | TF 27 T TIY IHI FT BT
fe, g Tsut ¥, S| faw  "@aET
Agleq #t qEf 7 e2fgfaet & am ax
T A1 §, ITAY qrET F7EY TTEA B
I+ g1 # fa war F1 @7 w0 § 7
%9 " § I AT aF Far fwar
g?

# faw wdT & qF aT HIT YSAT
TEa g 1 98 3% @ fF w wmaw
ARHA FT ITART FH HT | AfFA
faaqaT T FT FeIURT FH gAI, ITD
TEFES H TF AT HIAT 8§ A 9 %o
F 9 0§, T aE TR TRHS
F g 7 & 7 AT A@ATE fF w
aF AT A A6 N1 I TS5 AT A
Y q19 FT TS QT IT7 7} F) fw
Tig TJ HY FROT E Y, 5T AT 3IAA
w3y fgeew a0 frar g, 9% anr ag

- F1-a7 TR & fau Qeaae g1gw w1

AT & 1 FAET 7 <ET g, IR
FT JART T AT Y, sifFA @ F=ha
AW H-8T LI 7 FIfaag 37
FqT /AT &, ST TS q% 98 HI9IT
TG AR | TZT 9N qAg AN FT
fr oz ge7 T wfuw 53, A aTR
FaW ISTGAT |

¥ 0F gare #IK AT SATEM
gfsas fegdregem faeew & /g & |
. (saxem@) . . . & qg ST S g
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grEaIfas faacor yovelt Y wq sTwT
|/ A #F qga & W7 Wy 9 aga
T Q& & a2t g1 IEM
fe a1 Tt & 79 ¥ fag @@ §F 2
%T Tide far g ? sy onfgaa &
AT ¥ W ¥ IRT ™ W@ & 1 ;g fAgar
AfT @ & S § I EY e M Afu®
e & fog Ju= § | |1 M9 FF THA
2 fr ofeqw  fedimgwm fawew wt
wYT F@ & fag o & w1
IFA Y N TIaRE &1 & 7 T A
7 garen g g 1+ fafaw ararzs
feqede 7 &Y waqt fewis dw £ @
Iq FT @ F WG FY §& 0 Wi &
T FT HIT FAG & Q& FGAT
Tigm fa mwr fag g 7Y qwET 7k
TR TR Fg @I & f argsifas
faaor qoITel| 1 gH AN AT I
% fa e darzg F @imT & ? s
qISAT H fF 37 a9 F HIR ATHS
MIFFATIN AT fpar @ ag il 3@
T & fau fx qrfas st gde faar
I F A9 B U I FfAQ 7
HUS 9T feqT STFAT | FWT ATHS
F AT U F AT I Tal g |
TET TP § TAoH o ToUHoFHT Fqer
90 @r@ &qAT fear § | FeoqWE Fi-
e £ ¥ @ T T AT
faar & 1 @ wifawm 1 W@ FT |WEFR
favamg fearar argdT & o #) F=ar B
f& g7 Y Stq AT WIETF IIJQ & S
F R F {EAT F7A F fag s

foew F Ao T RE ? A gw W
wraT< EY & ) fom aegqai 7 o sy

¥ mfwe foar § ofeow feehegue

F A ITFIG | F T AT6TE qIF,
aufy ag N pvfefiaa §, o) wifag
f ﬁ'amﬁfmmgaﬁm
fefgeqz s 91 @ & 7 gwangy
x+ §, fea) fewie 19 & A wrg

£ Wit frft famis 51 wig die w3
¥ § 7 9w §, |y 7 feadt feaie
N MRy NN ? FqqInEIE gAIT.
AT TS & IO FEAE | aAHW
# feafq ag & fF w T o ofems
fseisgmw fawew & miw & Nt *+d-
AR AR AR ARSI ARGE R R L L X
W e fefegaz 3T Y 7@ wgw
qr g & 1 & at g& SAraE /g e
FAT I AT AV 94 ST FT FATATE
F g7 AT ATT FEA &, WIT HRE,
HO0faq, 83, 49 4 St wifRdad
RAEETE ¢ oA O F1R gTwT 1T B,
T WETY F fAg 9 wEAT A ST
@ & fa g ar IEIHT FIAEAT AT
F T & & F TIA HMGATT FIRT
F T ! fHT 19 MAT H GFY §
Frmiafeq e & fx faq aaqei A 34
F AT T AT § I TEFTT Y
ofg ag 39 Wfezaa aRT § &<
g%a ¢ | afET & At g (& 5@ swe
F) I AFFT AZT 8 | ITNIEAAT A9
WR AT & | FIEFIT o9« A9 Ft fRaw
WEAd F W g | 19 T grq &R =AY
ST WY & M TR TGHT F 19 IR
F AR TAVRAINA TG IA AT R E )
HIY F1E T 751 2 g | faq) g=et
T@T 39 a1 fegrana § gE & oW
e o o7 @Y @ 99 & A9 W W
TN fik i =1fge | Sfww g@ @
fo 9 PA & wia 7 s aga
I AT @ & | T weh F a & woAL
T FATT FIQT E |

SHRI G. M. BANATWALLA (Po-
nnani): Sir, the Appropriation (No. 3)
Bill, 1980 is before the House. I
shall defer my comments on fiscal
measures and economical policy till
the consideration of the Finance Bill
is taken up. Here I shall confine
myself only to some of the important .
points. There are about 2.48 lakhs of
extra-departmental employees of the
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Posts & Telegraphs Department in
this country. Their emoluments range
from a meagre Rs. 85 to Rs. 170 per
month. Technically speaking, they
are part-time employees and are sup-
posed to be not working for more
than five hours in a day. However,
the actual position is that they put in
the same amount of work as regular
employees but draw meagre emolu-
ments and are not entitled to any
service benfits on the ground that
they are engaged main}y in rura]
areag where post offices and telegraph
offices are not remunerative. Tlhig is
discrimination and exploitation. I
must, therefore, urge on the Govern-
ment that expeditious steps should be
taken to departmentalise al] Extra-
Departmental employees in the Posts
and Telegraph Department of our
country.

A number of States are once again
victimg of ravages of floods. Floods
have occurred in the States of Assam,
Bihar, Gujarat, Haryana, Himachal
Pradesh, Karnataka, Kerala, Punjab,
Uttar Pradesh, West Bengal and
Delhi. As admitted by the Govern-
ment, 15,36,145 people have been
affected with a total damage to crops,
houses and public utilities amounting
toc Rs. 45,17,47,000/-. These flood
havocs are attributed to two causes,
viz, swelling of rivers because of
heavy downfall and the consequent
inevitable excess discharge from the
reservoirs. But I submit that there
are several man-made causes also.
There is a great need to pay proper
altention to these man-made factors
such as ill-planned or badly designed
protection works, bunds, embank-
ments and other structures constructed
without, considering the larger river
flow and the sub-standard materials
and poor construction works because
of corruption. I hope these factors
also will receive due consideration in
the formulation of a comprehensive
policy with respect to meeting these
flood havocs.

There is also need for speedy

central assistance to al] the flood-hit
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States. The two States that are
always worst hit by these floods are
Gujarat and Kerala. According to
the admission of the Government,
Gujarat has suffered a loss of over
Rs. 24,29,13,000/-. In the recent un-
precedented floods in Kerala, nearly
42 human lives have been lost with
14,236 houses destroyed and 22,5676
damaged. A preliminary estimate of
loss is over Rs. 20,56,00,000 or about
Rs. 21 crores. The Kerala Govern-
ment has approached Government of
India for immediate non-plan central
assistance to the tune of Rs. 15 crores,
I hope that this particular matter will
receive serious and immediata atten-
tion of the Government. I must again
emphasise that the assistance that is
sought by Kerala and that should be
given to the Kerala Government, is
in the nature of non-plan relief grant.

15.00 hrs.

Mr. Chairman, Sir I may refer also
to the draft Annua)l Plan for Kerala
for 1980-81. It envisages a tota] out-
lay of Rs. 265.40 crores. Later, because
of the discussion with the Deputy
Chairman of the Planning Comimis-
sion, there was g revision of the Plan
outlays and it now stands at Rs. 290.41
crores. But even for sustaining a
Plan of the original size of Ri3. 265.40
crores, the Kerala Government is
committed to resource mobilisation to
the extent of Rs. 22.50 crores. The
State has, therefore, made a gspecial
appeal to the Planning Commission
to ganction additiona] Centra] assist-
ance of Rs. 1750 crores from its
Special Problems fund in addition to
the earmarked assistance of Rs. 10
crores for specific schemes under the
ncw priority.: I must urge upon the
Planning Commission that the deve-
lopmental anq the financial problems
and needs of the Kerala Government
should be seriously considered and
more Central assistance should, there-
fore, be readily provided,

Mr. Chairman, Sir, the question of
augmenting the flowg of the Ganza
is not only serious but brboka no
further delay in its solution. The
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proposed construction of the Brahma-
putra-Ganga link canal which is
expected in size to be six times—the
length of the Suez canal and half a
mile in breadth is a Herculian task.
I must emphasise upon the Govern-
ment the need to see that pur differ-
ence; with Bangladesh are sorted out
and solved as early as possible. Since
75 per cent of the flow of the Ganga
ig from Nepal and since, as I under-
atand, it was agreed in the 17th
meeting of the Indo-Bangladesh Joint
Rivers Commission that Nepal may be
approached for necessary data and
information, I must urge upon the
Government that the vexed question
of association of Nepal with augmen-
tation studies be tackled in a prag-
matic manner with necessary accom.-
modation. ¥t should be shorn of all
rigidities and we should try to obtain
the earliest solution for mutual
benefits. Ig iz necessary that our
Government should not adopt unneces-
sary impractica] rigidities in thig parti-
cular matter.

Mr. Chairman, Sir, there is one
more point I had to make and that
was with respect to the change in the
practice of appointing the Chiet
Justices of High Court. However,
today we had the Call Attention on
this and the matter was clarified by
the hon. Minister for Law and there-
fore, I will not go into that particular
point,

Sir, the problem of inter-State wage
parity has assumed serious significance
especially for Kerala which is a very
industrially backward State. As a
result of higher wage rates in the
bidi ‘industry in Kerala, the bidi
manufacturerg in Kerala are not in a
position to compete. with the manu-
facturers in the neighbouring States.
As a result, we find a shift in the bidi
industry from Keralg to other
neighbouring States.

Similarly, consequent to the imple-
mentatioh of the minimum wage laws
in the cashew industry, the cashew
processors find it cheaper to get the
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raw nuts processed in the neighbour-
ing States. This hag led {0 the smug-
gling of the raw nuts from Kerala
and alsp it threatens the closure of
several factories in Kerala. It is,
therefore, a serious question,

Then again, because of the imple-
mentation of minimum wage laws in
the handloom sector, the handloom
product; of Kerala are not in 8
position to compete in any market
anywhere in India, or even in Kerala
itself,

PROF. N. G. RANGA (Guntur):
Why so?

SHRI G. M. BANATWALLA: Be-
cause, as I said, minimum wages are
ensured to the handloom workers in
Kerala, which is not, done in the other
neighbouring States. This pusheg up
the cost in Kerala as compared to the
other States. Kerala should not be
punisheq for being progressive in
matters of labour laws and in ensur-
ing that the workers receive their
legitimate dues.

Similarly, in Kerala minimum
wages have been fixed for employ-
ment in fish peeling and fish canning,
freezing and exporting of sea food
and frozen legs. Thiz has led to the
steady migration of the industry from
Kerala,

Kerala, as I said, is an industrially
backward State. Therefore, this
question of inter-State disparities in
wages has become very serious in
Kerala. I urge upon the Government
to redouble its efforts to arrive at an
early solution.

Finally, just a few wordg more, It
is highly regrettable that India, while
participating in the Twentysecond
Olympicg in Moscow, faileq to express
its protast against the Soviet military
intervention in Afghanistan. Nearly
16 countries while participating in the
opening ceremony, marched without
their national flags and carried the
Olympic flag instead, and ten of these
countries were represented by golitary
flag bearers as a token protest against
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the said intervention. I am sorry that
we have not been able {0 express our
resantment and our disapproval
against Soviet military intervention in
Afghanistan where the situation was
such that Soviet soldiers did not hesi-
tate even to massacre school girls on
the streets of Kabul. When such was
the condition, we totally failed at the
time of this Twentysecond Olympics
in Moscow to given even a token
expression to our resentment in keep-
ing with our policy of nonalignment.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): This is a unque
year in that no less than 25 Demands,
including the Demands of the Lok
Sabha, the Rajya  Sabha and the
President’s  Secrectariat have been
guillotined. Once a year the House
gets an oportunity to discuss a Minis-
try. This year it has been done in
such a manner that the ruling class
cannot afford to listen to even mini-
mum criticism of their activities and
the blunders that they have been

* commit*ing, and they have managed
to ensure that these are guillotined.

I am not going to touch upon the
election manifesto of the ruling party.
Mr, Venkataraman know al] about it.

He knows the game of politics, how
to rule and how to remain in power.
Sugar—Rs. 9 a kilo, it will be Rs. 10
tomorrow, and day after tomorrow
Rs 11. He says: ‘we shall take care
of that.’ Edible oils—while the inter-
national price is Rs. 450 a quintal, we
are paying here Rs. 1500 a quintal,
Increased cost of transport—they
have taxed Rs. 2100 crores in fuel
and fertiliser—Rs. 600 crores. It will
ail spiral down; Mr Venkataraman,
however clever and cunning you may
be, it does not take time to discover
this; it will ultimately land on the
common man. And we shall see how
you face the electorate in the next
elections. Central excise alone—
Rs. 6500 crores..... (Interruptions).

MR. CHAIRMAN: I will request
the members not to interfere when
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Mr. Bosu js speaking. Mr. Bosw, E
wil! bring to your notice one thing

SHRI K. LAKKAPPA (Tumkur):
He should also confine to the Rules
of Procedure.

MR. CHAIRMAN: I am doing the
name thing.

Mr. Bosu, you may please hear
what I am reading from the Rules of
Procedure:

“The debate on an Appropriation
Bill shall be restricted to matters
of public importance or administra-
tive policy implied in the grants
covered by the Bill which have not
already been raized while the rele-
vant demands for grants were under
consideration.”

SHRI JYOTIRMOY BOSU; Exactly.
I have done that. Please do not inter-
rupt me unnecessarily. The Central
Excise grant amounting to Rs. 6500
crores, there, Mr. Venkataraman, your
establishm=nt and administralive
structure is terribly under-staffed
when compared to the direct taxes
organisation, The relief that you
have given i3 Rs. 35 crores. I would
like to know whether the 20 per cent
relief that you have given to Campa

Cola has been passed on to the consu-
mers?

MR. CHAIRMAN: Mr. Bosu...

SHRI JYOTIRMOY BOSU: You
don’t keep on interrupting.

MR. CHAIRMAN: This ig not the
way to deal] with the Chair. 1 am
referring to the Rules and you have
to follow the rules.

SHRI JYOTIRMOY BOSU: I am
speaking within the Rules.

MR. CHAIRMAN: Please follow the
rules.

SHRI JYOTIRMOY BOSU: Con-
gressman in the Chair.

MR. CHAIRMAN: The Chalr wilk
be entitled to take all the necessery

action against you. This is not the
way.
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SHRI JYOTIRMOY BOSU: I am
telling you, you take. (Interruptions)

SHRI SATISH AGARWAL: He h.as
been referring to certain exclse
levies.

MR. CHAIRMAN: Let him zay that
much. I shall have no objection, But
if he is trying to impose his authority
on the Chair, it is not good, it is not
in the interest of the members.

THE DEPUTY MINISTER (N THE
MINISTRY OF FINANCE (SHRI
MAGHANBHAI BAROT): I ;ay that
the remark made by the hon. Mem-
ber namely? ‘Congressman in the
Chair’ must be withdrawn. What
business has he got to say as to who
is in the Chair?

SHRI JYOTIRMOY BOSU: I will
not withdraw. (Interruptions).

PROF. MADHU DANDAVATE
(Rajapur): That was a factua] state-
ment...

MR. CHAIRMAN: I expect that the
senior members will help to maintain
the dignity and decorum of the House.
Otherwise, it is not in the interest of
the members concerned.

SHRI JYOTIRMOY BOSU: I shall
show you respect, Mr. Chairman, but
you must deserve it also.

MR. CHAIRMAN: It is not the
respect that you are showing to the

individual, you are chowing it to the
Chair.

SHRI JYOTIRMOY BOSU: Mr.
Finance Minister, Kindly tell us whe-
ther the 20 per cent excise relief that
you have given to certain types of
beverageg like Campa Cola has been
passed on to the consumers or it is
being swallowed fby the privileged
classes. How much refund has been
allowed to Campa Cola people? Is it
not amounting to more thn crore and
a half rupee’? Would he cover it in
his reply? (Interruptions).

SHRI K. LAKKAPPA (Tumkur):
He is going out of the scope of the
debate, (Interruptions)
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MR, CHAIRMAN: The Chair would
be interested in helping all the mem-
bers t0 make their points in the House.
But, at the ame time, the House is
sometimes agitated wheh the points
are repeatedly raised in the House. I
would like to bring to the notice of
the hon. senior member not to repeat
the points extensively. 1f you refer
to certain points, the Chair would
certainly have no objection. But if
you go on repeating them, that is not
in order. I would request the senior
members to help the Chair agndq the
House, and everybody here, to see
that, the minimum time that is avail-
able to us i properly utilised and it is
utilised for discussing the new points,

SHRI SATISH AGARWAL: I am
one with you with regard to the
observation made. But I would like
to know from you, for my own con-
sumption, as to who referred on the
floor of the House that an amount
of Rs. 1.0 crores has been refunded
to Campa Cola people. How is it a

repetition? It is for the Governmen%
to reply.

MR. CHAIRMAN: Mr. Agarwal,
you will kindly bear with me that it
is not that every new point has to be
raised or not to be raised in the
House. Now, if 3 demand comes up
for discussion and all the points which
could have been discussed about that
have not been discussed, if you take
a demangd like that...

SHRI G. M. BANATWALLA: Al
the points “which have been discused”
not “could have been discussed”.
Kindly correct yourself.

MR. CHAIRMAN: Then all the
time available to us will not be suffi-
cient. You make use of time for
making points, not for alleging any-
thing against the Chair. It is not
good to quarrel with the Chair.

SHRI JYOTIRMOY BOSU: I would
go to Grant Nos. 86 and 88 relating to
the Department of Tourism and Civil
Aviation. The amount voted by Par-
liament iz Rs. 61.67 lakhs in one case
and Rs. 33,92,85,000 (Revenue) and
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Rs. 59,52,50,000 (Capital) in the other
case, Let us deal with this subject
first. This is a matter relating to
demands of the Department which
have been guillotined and no debate
has taken place. The hon. Minister,
Mr. A. P. Sharma, is here fresh with
al] the memories after returning from
London. I am quite gure, he will be
able to give a befitting reply t{o the
things I wish to say.

The Air India has become the
biggest, the densest, cesspool of cur-
ruption. If you read the Report of
the Public Undertakings Committee,
you will get an insight of Air India.
The biggest gainer is Mr. Joginder
Sangar, a Genera] Sales Agent, draw-
ing a cut of 13 per cent... (Interrup-
tion).

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): Sir, under rule 353, Mr.
Jyotirmoy Bosu hag given notice to
raise certain points. He is referring
to the demands of the Civil Aviation
Ministry which have been guillotined.
I would simply draw your attention
to the third line of his letter. He has
stated, “I shall be bringing an allega-
tion that has been brought to my
notice.” Mr, Bosu is not bringing an
allegation himself. He is 'going to
make certain allegations which have
been brought to his notice.

SHRI JYOTIRMOY BOSU: What
does it matter?

SHRI A. P. SHARMA: Of course,
he is free to bring any allegation he
likes...

SHRI K LAKKAPPA: No, he can-
not bring whatever he likes.

SHRI A. P. SHARMA: I maintain
that Mr, Bosu, an Hon. Member of
Nis House, is free to bring any alle-
gation against the Civil Aviation and
Tourism Minisiry; he will be abso-
lutely within his rights. But he must
make the gllegation: he should not
say ‘I will be bringing an allegation
that has been brought to my notice'.
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He has to make the allegation and
he hag to take the consequences of
that allegation.

SHRI MAGANBHAI BAROT: He
cannot be g carrier of allegations.

SHRI K. P. UNNIKRISHNAN: We
take it that the Hon. Member is tak-
ing full responsibility for the allega-
tion that he has made.

MR. CHAIRMAN: I could not hear
the last part. will you please repeat
it? What is the operative portion?

SHRI A. P, SHARMA: Mr. Bosu
says he is going to bring g certain
allegation ‘that has been brought to
his notice’. I am saying he cannot say
that: if he is going to bring any alle-
gation then he should take the res-
ponsibility for the allegation.

MR. CHAIRMAN: There is a pro-
cedure given in Rule 353 and it re-
quires that he should give notice to
the Hon. Speaker and he should
inform the Hon. Minister alsp that he
is going to raise certain objectionable
points in the House or that he is
levelling allegations against some-
body in the Ministry or against a
Member or against a Minister and,
after obtaining permission he can do
that. He has given a letter to the
Hon, Speaker and the Hon. Speaker’s
order is like this: ‘Shri Jyotirmoy
Bosu has given notice that he would
make some allegations and would lay
on the Table certain documents dur-
ing his speech on the Appropriation
(No. 3) Bill, 1980. In accordance with
the well established practice, the
Member should take the responsibility
for the allegations to be made by him.’
As regards the papers to be laid
on the Table, these will be examined
and, thereafter, I will decide whether
they should be treated as laid on the
Table’. (Interruptions). Copies of the
documents given by Shri Bosu have
been sent to the Minister of Tourism
and Civil Aviation.

SHRI MAGANBHAI BAROT: «S8ir,
I think I may be allowed... (Interrup-
tions) I am intervening on a point
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of order... (Interruptions;, You are a
senior Member and many a time we
are reminding you that you are a
senior Member.

Rule 353 says: ‘No allegation of a
defamatory or incriminatory nature
shall be made by a member...’. There
is no reference to his having heard
indirectly or directly through some-
body or to his passing on the infor-
mation of somebody. If it is an alle-
gation, the allegation must be by the
Hon. Member hemself. That jg pre-
cisely what the Hon. Civil Aviation
Minister has said. (Interruptions).

Let him make the allegation,

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Sir, this oint of order has
already been disposed of by you.

SHRI MAGANBHAI BAROT: No.
Let him make the allegation—and not
carry, like a postmai,, somebody’s alle-
gation,

MR. CHAIRMAN: I take it, Mr.
Bosu is levelling this allegation with
responsibility.

You say ‘Yes’ Mr. Bosu?

SHRI JYOTIRMOY BOSU. Yes: I
can give it in writing,

SHRI K. LAKKAPPA: Exc@n Rule
353 clearly says that no allegation,
if there is an imputation or...
(Interruptions).

I am not holding a brief for any-
body. Why can’t you listen to
me? (Interruptions).

MR. CHAIRMAN: Mr, Shastri, if
you want this matter to be finished in
no time and you want that he should
continue, let me hear him and then
say whatever I have to say.

SHRI A. P. SHARMA: I was making
the point...(Interruptions) By your
laughing, my point is not going to be
overlooked,

SHRI JYOTIRMOY BOSU: Some
people are laughing.

SHRI A. P. SHARMA: You are one
of them,

I was making the point that, in
his letter, he hag very clearly stated
that. .. (Interruptions).

MR. CHAIRMAN: Please take your
seats. I will have to decide this. I
wil]l ask you, if I require your help.
If I require it, I will certainly ask you.

SHRI A. P, SHARMA: In his letter
he has stated that he shall be bring-
ing an allegation that has been
brought to his notice. He has said,
“...that has been brought to my
notice...” I am saying that he can-
not, as my frienq has stated now,
carry somebody’s allegations. Mr.
Jyotirmoy Bosu must make the alle-
gation himself and take the responsi-
bility for it.

MR. CHAIRMAN: I should say on
this point, viz. bringing allegations
against a person or levelling allega-
tiong against a person or charging a
person with something, that there may
be difference in using the phraseology
or the words, bul in a sense they are
the same thing. At the same time,
the hon. Member was asked whether
he was prepared to take full responsi-
bility, and he says that he is prepared
to take full responsibility. All other
formalities which should have been
fulfilled, according to me, have been
fulfilled, and hon Speaker has allow-
ed him to raise it.

SHRI A. P, SHARMA: Responsibi-
lity for making the allegations. That
means, Mr. Bosu is making the allega-

tions, He is nol carrying somebody

else’s allegation.

MR. CHAIRMAN: If Mr Bosu has
been informed about certain things
and on the hasis of that information
he is saying something, the rules re-
quire that he should have investigated
into the matter and he should have
come to a particular conclusion; and
having come to the conclusion that
what is going tg state in the House
is correct, he should state in the House.
I had asked him whether he was pre-
pared to take the responsibility, and
silently he moved his head to say that
he was...
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SHRI JYOTIRMOY BOSU: 1 said
it, I stand by it.

MR. CHAIRMAN:...and afterwards
he has said that he takes the respon-
sibility. In view of all these facts, I
think, it would not be possible to...
(Interruptions)

SHRI MAGANBHAI BAROT: Sir, 1
want to bring this to your notice. If
Mr, Jyotirmoy Bosu says that he has
heard somebody say this or that some-
body has told him this... (Interrup-
tions) The question is who is the
author of the allegation. If Mr. Bosu
says, ‘I make the allegation’, then he
is the author of the allegation. It 1s
another matter, being 5 carrier of the
allegation; in that case, he will say,
“l only reported what I learnt”, “I
only conveyed to the House what was
alleged somewhere”, Here, the rules
require that he should be the author
of the allegation. Let him be the
author. Then, we shall face it.

SHRI RAVINDRA VARMA: This
is a matter of procedure; this js some-
thing which affects the procedure in
this House It has to go by the pre-
cedents of the past. The rule has been
read out by the hon. Minister who
raised the point of order more than
once. It clearly states;

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person un-
lesg the member has given previous
intimation to the Speaker and also
to the Minister concerned, so that
the Minister may be able to make an
investigation into the matter for the
purpose of reply.”

In this case, the hon. Member has
written to thé Speaker as demanded
by this rule, anqd he has informed the
Speaker that the proposes to make an
allegation. When he writes to the
Speaker. .. (Interruptions)

SHRI A. P, SHARMA: Let him say
so, that he is making the allegation.
(Interruptions)

SHRI RAVINDRA VARMA: This
is a serious matter affecting the rights
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of the House. This cannot be settled
by shouting

MR. CHAIRMAN: Mr. Ravindra
Varma, I have followed you...

SHRI RAVINDRA VARMA: The
hon. Minister can repeat his argument,
but you cannot hear me even once! I
will sit down if you ask me to. I do

not want to defy you

MR. CHAIRMAN: If you have ai.y-
thing more to say, I will be pleased
to hear. I have only said that I have
followed what you wanted to say

SHRI RAVINDRA VARMA:. I was
saying that, therefore, as provided for
in the rules, the hon. Member has
written to the Speaker giving intima-
tion of his intention and providing
such material as is necessary to enable
the Speaker decide whether it should
be permitted or not, and the Speaker,
after looking intp it, has permitted a
reference to it on the Dbasis of the
letter he has written to the Speaker.

The rule, you will see, has two
provisos under which the Speaker is
competent to refuse him permission to
make such a reference. One is that
‘if, in the opinion of the Speaker such
allegation is derogatory... (Interrup-
tions)—I have my right to speak—to
the dignity of the House and the other,
that pno public interests is served by
making such allegatlion,

The hon. Speaker, I presume, Sir,
as you do, has gone into it and then
given the permission. Therefore, it
is very clear that the conditions laid
down in the rule have been fulfilled
by the hon. Member and the Speaker
has given his ruling op that,

SHRI K. LAKKAPPA (Tumkur):
To interpret the provisions of Rule 353,
Rule 353 clearly says that a member
who makesg an allegation against a
person should have the knowledge and
he js taking full responsibility for
that. My friend, Mr. Varmga says that
he is making the allegation sccording
to rules and as per the letter he has
written to the Minister You know,
Sir, what he has written to the Min-
ister? He has stated..,
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SHRI NIREN GHOSH (Dum Dum):
He is challenging your ruling.

AN HON. MEMBER: How can it be
.allowed?

SHRI K. LAKKAPPA: He has ad-
dressed to the Minister, ‘I shall be
bringing in allegations that have been
brought' to my notice by somebody...’
'Sir, it is all hearsay. It is hyotheti-
cal and it is not direct. Therefore,
the spirit of rule 353 has not been
complied with. I can understand a
member cleverly interpreting and
playing g fraud not only on the floor
of the House butl alsp on the Chair
by interpreting it in a different man-
ner and thereby he may get away and
escape from the responsibility. He
is a responsible member. I hope he
will, in all sense of responsibility,
withdraw and he cannot make such an
allegation against any individual with
vengeance or motive. Therefore, he
will not come within the purivew of
Rule 353 and, therefore, no permission
should be given and jf such a thing is
brought out, we will protest against
1t and it should be expunged. No alle-
gations should be recorded on the
basis of somebody saving something.

SHRI SATISH AGARWAL: I do
not agrce with Mr, Ravindra Varma
that any permission is required from
the Speaker. The second part is only
prohibitory and the first part is per-
missive It says ‘by intimating to the
'Cpeaker and giving a copy to the Min-
ister so that he may be able to make
an investigation into the matter for
*the purpose of a reply.’. ..

SHRI K, LAKKAPPA:. What is the
intimation he has given? That he got
the information from somebody. He
has got np knowledge about jt. Let
him take the full responsibility for
the allegation.

SHRI SATISH AGARWAL: I am
not takin® the responsibility of Mr.
Bosu or Mr. Lakkappa. What I wish
to submit is that it is very important
with regard to the procedure. Para (1)
simply says intimation to the Sp.aker
with a copy to the Minister so that
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he may be able to reply. Para (2)
says that the Speaker may prohibit
at any point of time—even prior and
later on also, during the debate, That
authority is there in the Speaker to
prohibit. Supposing he does not pro-
hibit, that which is not prohibited is
permiited. So, Speaker’s permission
is not at all required. Simple intima-
tion is enough under the rules.

SHRI K. LAKKAPPA: Making such
derogatory remarks on the floor of the
House is prohibited.

MR. CHAIRMAN: I have followed
all the arguments put forth by the
Members.

I am giving my final decision on this
in consonance with the decision given
by the hon. Speaker. Hereafter, I
will not hear any arguments on this
point,

The allegation which Mr. Bosu wants
to bring before this House ig the alle-
gation about which he is ready to take
the responsibility. He has said so
specifically in the House. No Member
is expected to be present at all the
places where objectiona! thing hap-
pens. So, they may not have the
first-hand information,

The information wou'd be given to
them by somebody and, on the basis
of that information, they would be
coming before the House. But, at the
same lime, to keep the record correct
and straight, T would state, the Mem-
ber who wants to allege anything
against anybodv hag to investigate into
the matter gnd has to come to a con-
clusion that whatever he ig going to
speak in the House is corect, and has
to be ready to take the responsibility
for all that he ig saying in the House.
Only then he can come here The
first part is that the matter has to
come before the hon. Speaker. The
hon. Speaker has to see everything
tha; the hor. Membcr wants to say.
After the hon, Speaker goeg through
the record that is produced before
him and after having heard and hav-
ing gone through the record, he comes
to the conclusin1 whether the matter
can come before the House or not.
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Generally, the permission js grant-
ed. But, if the hon. Speaker
thinks that no fpurpose is going
to be served and the dignity of
the House will not pe maintained if
that kind of gallegation is brought
before the House, he may refuse per-
mission. As regards the secong part,
what Mr. Agarwal saig ig correct, Here
the matter was brought to the notice
eof the hon. Speaker who probably, has
personally gone through the document.

SHRI A. P, SHARMA: Kindly read
that.

MR. CHAIRMAN: The hon. Speaker
hag said that ‘I am allowing this objec-
tion to be raised. But, I am not allow-
ing the documentg to form part of the
record. I wil scrutinise the docu-
ments and I will come to g conclu-
sion” He has applied his mind and
he has found that there is a prima
facie case only for allowing him to
raise an issue—not the prima facie
case—ang So the issue is: to raise a
prima facie case, and nat what he says.
That is why I am allowing Mr. Bosu
to speak out. I will state further
that while making certain gllegations,
let us do it in such a fashion ag to
show that we are interested in cor-
recting if something wrong has taken
Place, not with any intention of alleg-
ing something against somebody.
While doing that there ig g procedure
followeq in the House. Generally, we
don’t mention the name of the officers;
when there is a criticism against the
policy, it is the respongibility of the
Minister; if there is criticism against
some officer, then we do not mention
his name but we mention his designa-
tion so that unnecessary publicity is
not given but after coming to the
conclusion that what is stated in the
House ig correct, a lot of publicity can
be given. When the hon. Member is
just trying to raise thig issue, he will
follow these norms,

SHRI MAGANBHAI BAROT: | want
to understand this. Many members

feel that this ig what I have and I am
alleging in the House,

MR. CHAIRMAN. He takes the res-
ponsibility.

JULY 24, 1980

(No. 8) Bill, 1980 284

SHRI MAGANBHA] BAROT: But if
the information is correct or other-
wige, the responsibility is not mine. I

am only a spokesman,

MR. CHAIRMAN: There are other
procedures which can be followed in
order to correct the Member also.

SHRI JYOTIRMOY BOSU: Any way
I am quite amused to hear the argu-
ments because it hag happened a nuin-
ber of timeg before. I should know
why they are so much identified with
this. I am bringing a serious charge.

MR. CHAIRMAN: We are not here
for amusement. We gre here for wor-
king.

SHRI JYOTIRMOY BOSU: I gm one
with you. 1 am now coming to Air-
India. This wag examineg in depth
by the Public Undertakings Commut-
tee. 1 did not revea]l certain things
in the interest of the country. I am
not going to reveal anything that was
recorded in the evidence. But, it has
come out in the press only a few days
ago. Therefore certain clarifications
are necessary. I have collected certain
madterial afresh., What is happening?
The General Sales Agency is the real
gold mining in Air-India. The man
has called himself.as Joginder Sanger
who operates in different namess 1n
U.K,, in Delhi gnd in Punjab.

MR CHAIRMAN. You mention de-
signation.

SHR] JYOTIRMOY BOSU: 1 have
mentioned that. In addition, I am
told—Mr. Minister, say ‘yes’ or ‘no’—
he is trying to get agency in Rajas-
than and North Indig and for South
India also. That means there 1s a
feeling that in Air.India this man is
getting a commission of 13 per cent
on each ticket. In regard to
GSA, for cargo, the Air India
hags got a banking of 3 months
of cargo, which they cannot tackle.
They are chartering from other com-
panies. But they have to engage a
genera] sale agent for enhancing the
business. They cannot handle but
they pay another 13 per cent commis~
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sion, For what consideration, the
Minister should convey it to the House.
Only the other day he has been
wppointed as the General selling agent
for cargo also. For what considera-
tion, Mr. Chairman, Sir? I  would
ask the Minister to clarify before this
House, Yoy have got a biggest patron
of this man. Here is a person called
1. D. Sethi, Dy. Managing Director. 1
am quoting from a public document.
+This is the 53rd Report of the Public
Undertaking Committee, I am read-
ing this from page 48. Mr Lakkappa
was a member; he was a signatory to
this report. (Interruptions).

SHRI K. LAKKAPPA: He was the
Chairman. I was a member of that
committee,. I do not remember...
(Interruptions)

SHRI JYOTIRMOY BOSU: Now,
what I say is this...

SHRI SATISH AGARWAL: You
should be proud of exposing such
things.

SHR1 JYOTIRMOY BOSU: How
corrupt is this man, he is remaining
untouched; he is flourishing in his
position, flourishing in his money-
collecting racket. I want the Minister
to say ‘yes’ or ‘no’ to this...

MR. CHAIRMAN: Come out with
facts,

SHRI JYOTIRMOY BOSU: I am
coming to it. Kindly don’t disturb
me. Page 48 says this. It js said here
very clearly, It says: ‘Misuse of
authority’. It says:

“An instance of acceptance of
lavish hospitality both in India and
outside by a senior executive from
parties having business connections
with Air India which came to the
notice of the Committee is dealt
with below;,

(i) In 1975, Shri Sethi took his
family to London...”—on a free
pass, of course.—

Then it says:—

“...Where they stayed in an
apartment owned by one Mr. Igbal
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Ghai, Shri Ghai holdg a Travel Ser-
vice Contract with Air India at the
Gaylords Restaurant, London, where
Air India’s passengers/clients are
entertained.

(ii) In 1976, Shri Sethi took his
wife and stayed in a Villa in
Spain, owned by one Mr. Frank
Kozareck”—

I will tell you who this Frank Koza-
reck is—

“...who is currently holding the
following positions:

(a) Director, Indamer Co. Pri-
vate Lid Bombay.

(b) Director of Afghan Indus-
tries Incorporated, Kabul.

(c) Director of Operations...'
etc. etc.
Then ig says:

“Besides, Mr. Kozareck has a con-
tract with the US. Air Force for
the maintenance in West Germany
of the U.S. Air Baseg for jel
fighters. .”

He has also some collaboration with
another company. Now, this Frank
Kozareck is g retired Air Force colo-
ne] and he is in the pay-roll of C.I.A.
penetrating into the vital sectors of
our Air India, because Air India at
the time of war had carried sensitive
materials from abroad We have got
details; I will not go into them.

SHR] LAKKAPPA: 71.et him say
whg was the Chairman of the Com-
mittee...You cannot hoodwink all the
people.

SHRI JYOTIRMOY BOSU: Then it
says:—

“In 1977 Shri Sethi took his family-
to USA and stayed in New York
and Orlando, In New York they
were the guests of Pierre Hotel,
which has business deals with Air
India...On one occasion Shri Sethi
stayed at Maurya Hotel as the per-
sonal guest of Mr. Prem Kapoor
who was at that time President of
ITC—that is India Tobacco Com--

pany—
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“Hotel Division. He was given a
suite for five days for which the
normal charges are Rs. 900 per day,
Shri Sethi claimed full out-station
allowance for visit. It appears that
the hotel gave hosptaltyi to  Shri
Sethi as they wanted to get more
business from Air India....

... Shri Sethi has explained that

it has been the practice whereby
executives...” etc. etc.
Then, there is another instance,

The Committee recommended the
matter to be enquired into throughly.
Now I demand that the matter be
enquired ino by the Central Vigilan-

-ce Commission because he managed

the matter with the CBI.

I will come to another point con-
cerning serious mal-practices by
Sangar. I wish the Foreign Minister
was here because the African coun-
tries, at least eight of them, are very
much agitated about the serious mal-
practice of siphoning out of their
money abroad through undercutting

in tickets, Sangar pays in dollars
and pound sterling to parties in
African countries and buys air

tickets, MCOs (Miscellaneous Car-
riage Orders) in their much fluctua-
ting currency. The international law
prohibits this. None can get refund
for unused tickets outside the coun-
try where the ticket is bought,
Sangars bring the tickets and MCOs
to UK, USA ectc. and get payment in
dollars and pound sterling from Air
Indla and sometimes by re-routing
ihose tickets. This is all done under
arrangement and direct consent of
Mr, I. D. Sethi about whom I  have
just now mentioned. He still re-
mains untouched, The discount amount
I am told, is as high as 40 per cent,
One senior Deputy Managing Direc-
tor, Mr. Sharma, who objected to
this practice was over-ruled. The
African countries where this mal-
practice is done by Sangars ' using
Air India are Kenya, Tanzania,
Zambia, Zaire Nigeria, Iran and
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Sudan, Air India, a national flag car-
rier, is being used for dirty work.
Air India is losing to the extent of
13 per cent as also the forign exchange
on those tickets. I want the hon,
Minister to enquire into this and tell
us whether Sangars’ offices were raid-
ed and foreign currency and blank
tickets of fake airlines were seized
or not by the Enforcement Directora-
te or some other agemncies of the
Government. Further, whether the
Manager, who happened to be his
nephew, was also arrensted and flned

Rs, 10,000. I would like to ask the
hon. Minister whether Sangar and
Sethi had arranged complimentary

tickets for the mother-in-law and
sister-in-law of an ex-MP and for
full lodging and other expenses in
Europe and London.

Here, nothing short of an enquiry
by the Interpol about this inter-
national racket which is spoiling the
name of this country, because Air
India is a national flag carrier of this
country, will do, We should re-
quest the Interpo] to institute an
enquiry and Sethi should be im-
mediately suspended and the enquiry
should be held by the Central Vigi-
lance Commission.

Then, Sir I would like to give you
further details about Frank Kozar-
eck’s brother, Joe Kozareck, who has
teatured in another well known com-
pany. I have gol all the documents
now in my hand.

MR. CHAIRMAN: This is not a
court of inquiry. Your have mentioned
the matter, it is not necessary for
the House to know all these details. .

SHRI JYOTIRMOY BOSU: Why
(Interruptions), With all
modesty, I would say, you are mis-
taken....

MR. CHAIRMAN: You will not be
able to cow me down with that kind
of statement, At this stage we con-
sider the administrative policy or
anything of public importance. We
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do not consider individual cases. How

<an you go on giving all the detalls?

SHRI JYOTIRMOY BOSU: I de-
mand that the Interpool be requested
to enquire into this racket,

8HRI K, P. UNNIKRISHNAN
(Badagara): I am on a point of order
under Rule 218 read with Rule 353.

MR. CHAIRMAN: You read clau-
se (4),

SHRI K. P. UNNIKRISHNAN:
Clause (4) says, “The debate on an
Appropriation Bill shall be restricted
10 matters of public importance or
administrative policy. (Interrup-
tions) Please let me also complete it;
let there be no running commentry
from the Chair. it has not been the
practice I am again reading it. It
says, “The debate on an Appropris-
tion Bill shall be restricted to mat-
ters of public importance or adminis-
trative policy implied in the grants
covered by the Bill which have neot
already been raised while the relevant
demands for grants were under con-
sideration”. Now, Mr, Jyotirmoy
Bosu, after going through the proce-
dural formalities has come to ws re-
garding the Ministry of Tourism and
Civil Aviation of which the demsznds
for grants were guillotined. Now,
exactly what he was trying to say, as
far as I have understeod him, was
that it is a matter of great adminis-
trative policy, (Interruptions) The
Air India is a public corporation.
(Interruptions) If a loot is going in
the Air India which causes a loss
to public revenue and loss of foreign
exchange it is a matter of relevant
public importance, I would urge you,
please do not be restrictive on this,
because it is a vital matter. Viola-
tion of law involves a loss of foreign
exchange led by the law enforcing
agency which has been brought to
the notice of the House, If he wants
to say &nything in this connection, he
is certainly within legitimate right
under the Rules of the House to have
his say, We are also interested in
this. You cannot enforce a blanket
cestriction on this, (Interruptions).
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MR. CHAIRMAN: I hope that thig
is not a matter of administrative
policy as such; it may be a matter, of
public importance. I am allowing him
to state all these facts and be briel.
But if you are going to give all the
details, it is not a court of inquiry;
you are making it a court of inquiry
(Interruptions).

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIL
MAGANBHAI BAROT): Since the
hon. member, Shri Jyotirmoy Bosu,
is making his point I also want to
say one thing. (Interruptions)

SHRI JYOTIRMOY BOSU: Under
what rule, he has to make his point?

SHRI MAGANBHAI BAROT: We
have a right to know whether the
hon. member is not making all these
things a part of his speech, but as
the Chairman of the Committee in
which he presided, he is reading the
Report thereof, (Interruptions). He
was the chairman of the Committee
whose Report he wag referring to. I
want to say one thing against this
Report (Interruptions). Let me say,
Sir, let me make my point, Mr. Unni-
krishnan has made the point. I want
to make a poin.t (Interruptions)
When this Committee’s Report was
being published, the Chairman of
Air India publicly contradicted...
(Interruptions). I want to know this
fact: I want to make only one point,
a simple point of..(Interruptions), I
don’t want to sit down, I want to
say, the report which is being quoted,
he is the author, he is the Chairman
of that Committee; and the then
Chairman of Air India came out
with an article contradicting.. .
(Interruptions). No action has been
taken (Interruptions),

PROF. MADU DANDAVATE: I am
rising on a point of order, Clause
(4) of Rule 218 is the very clause
which you have referred to. There
are two elements in that: whether it
is a matter of public importance or
administrative policy. I do feel that
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this is a matter of public importance,
(Interruptions). How matters are go-
ing on and all that are very impor-
tant and therefore it perfectly fits into
this particular clause 4 of Rule 218.
(Interruptions) .

SHRI K. LAKKAPPA: One minute
Sir. (Interruptions),

MR. CHAIRMAN: It is not neces-
sary, (Interruptions).

SHRI K. LAKKAPPA: According
to hig notice, he has to make an al-
legation...... (Interruptions). If he
is reading the report of the Public
Undertakings, Committee, as Chair-
man of that Committee, I may say
that allegations have been made in
that report and they have been deni-
ed and a rejoinder has been given by
Tata and already the public had seen
it, It he wants to make allegations
again, notice to the Speaker should
be given, notice to the Minister should
be given and the Minister has to get
information. He should not be
allowed to read from that report..
(Interruptions).

AN HON. MEMBER: Are you a
spokesman for Tatas?

SHR1 K. LAKKAPPA: We are
saying this because he has not fol-
lowed the procedure. Let him write
first and obtain permission and then
let him make allegations.. (In-
terruptions),

MR, CHAIRMAN: I am not dis
allowing him from raising this
matter. What I am saying is this. If
you are going to speak about this
matter in this fashion, at such
length, it is not a court of enquiry
we are holding here. You have men-
tioned some matters; you can mention
all the relevant points but if you
want to take the entire time of the
House, you cannot be allowed and
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you are not the only one Member,
I am asking him to be brief.

SHRI K. LAKKAPPA: On the
Appropriation Bill the scope is very
limited; you cannot allow all things.

SHRI JYOTIRMOY BOSU: Now 1
woud like to ask the hon, Minister.

MR. CHAIRMAN: Do not ask the
Minister, please address the Chair,

SHRI JYOTIRMOY BOSU........
Through you.

MR. CHAIRMAN: It is not a
question-answer sesion that is going
on,

SHRI JYOTIRMOY BOSU: May I
ask the hon. Minister through you,
during Mr. Sanger’s visit to Delhi
who were the persons in authority
whom he had met? The hon. Minis-
ter, Shri A. P. Sharma visited London.
How many discussions did he have
on business with people there? I
would like to be enlightened on this.

I am only wanting to ask: In gpite
of gerious strictures given by the
Public Undertakings  Committee,
which is a Committee of both Houses
of Parliament, why this person, Mr.
I P. Sethi, has been kept untouched?
Is it because of the fact that he is a
convenient person for people in
authority?

I would like to ask Mr. Venkata-
raman one thing. How are you
allowing customs exemption for air-
craft that are being imported? Con-
fiscated aircraft are being allowed to
be brought in, aircraft belonging to
Thomas Moujai & Co, I will furnish
you with all the details in 5 short
time.

SHRI ANANDA GOPAL MUKHO-
PADHAY (Asansol): Mr. Chairman,
the hon. Member has quoted from the
report of the Public Undertakings
Committee, of which he was the
Chairman. What action was taken on
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that report by the Government of that
time?... (Interruptions)

SHRI JYOTIRMOY BOSU: On a
point of order. I have written to the
Speaker; I am giving this® at the
Table, for examination, ag you direc-
ted.

MR. CHAIRMAN: That will not
form part of the record; after the
hon. Speaker takes g decision it will
form part of the record; he would
decide whether it should be included
or not.

Now, Shri Ramavatar Shastri. Your
notice was received very late; some
concession was given to you; you
should reciprocate and be brief.

o TATEATT wrEAt (92T
gamfa ot & A garw JeTAT SIRAT
g | OF aaTer @ T Ffea) ¥ fawrfaer
& 11X I9R Seqe feafa | g qamer 2——
qie Y qF FaATva ¥ geEfa gaTe
g —13 ¥ FerT Afsar ) q=m @
qITT WIfF TG TRT AOF I
# ot fa=re A8t gwr § 1 T g9
& 3571 wgaT §, frg =W ® &t AT
faar a1 w@r & F9 F I ¥ A
JIFIT F a6 & A AAT 97 Ffaal
FT Y FFATT AT T TG W gEY ATQ0
fear w1 a1 fF FTFITFTH T F9 TH
=fer #Y 0F of@c & § ad 3|7
JIAT §, IAFT |
16.00 hrs.

g 9% T Sfeaql FT {9 &
qg 9g IST §IT & | T T qrafeaa
WATea § 99 9% g TG gL d 1 g
AT garer & gRfaa warEat 9T
AT L2 | ETFAFT T I qQTH
T 19 & & T BYE M q& qHY I
!rn‘{}.afwﬁ g a5 feafg s &t

*The. Speaker subsequently not/

having accorded the necegsary per-
mission, the document was not treated

as laid on the Table.
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g § | Qe are AdY § 5 A a@-
73 W ) @Y few § I faeelt,
T aE, AT, FAFAT | % WA
foret st g} qw Y wofaat §
ar g@R wEgR E AR AT F @I T
g, agt WY g7 A= afedt FT qAH
2 1 qg Y s wgfee fadt ot
IR @ FarAG) FAR JEI A
| AfeT g Togl 1 G &
forR ag ara F1% g% %< a1 W
g fir § w1 afet &1 gaoH # |
g 3g W oaeT € fF A=Y afeadi
F gHE ¥ ATH qT GHX GT &
faaaf’rouwm%afm’hqaﬂ_w
FIERY FY T JIve $ ATH 9 7@
2 fagr oTaT & | gEET AT 48 NI
2 5 Tow gOR? §9 WE@IH *H W
qt g AT , TERT AT AATRIT FX
2 2 R S A S FI B AT FAT
¥agd g g 7z faafa R
W & it aw W W R
1T qZA7 Wl F1 & F ST fagrc M
TAEET & ) TG HETTFE ATAT I
F Ty afeat &Y @ § T 9T
M FAO3 @9 fFC g § | AT T HF
gy, mt A 17 F Ff?, ST TN
Tt 7Y fAFe @ } AT aq IqAY
ey & o AT Gl 7@ FHT T AGH
FEa & | afe) §, geR) g g oI H
it St Tt &, HIT TS @ W
STH! JeaW & faT agl FWRAT &
IR G9T AGY @ | FTERE B A AT
Tt ? agi fraifaa = fem & AfeT
SHF T G 7 & | Toq 1 997
AT 7S & 1w FT F G947 HOA (W
@ A E | g7 T A FOT @H &
ST T qIET F finer w7 oy 2= 7 faqv
ST @F av agY Fgr o ff weerHi
FT qG HTGH ¢ | qg P qEAT WL
F AT AG & | R ART F ag G
g | qEAH, T IR AW HY THAEET
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g agt Srf At g 1 aTE X Wy
gﬂra’rmu‘%mffwatrqﬁ#
gt ghft, ST 9T TER TAVE
BeY 1 Afep At ¥ T wEy ¥
oY wgR & SFAY waT am fiear €, ag &
"T ¥ AT AEAT E P 9w Wy &
fawra &1, I TR afeg) ¥ Tord
® ® Y& Eom ! I AN
W @ ¢ W famic w7

B vt g ¥w W s faew
g |

awafa s : wx AT
q%ET qUIT FA FT I3 FL |

Wt uATEA TR . exefa
AR, WK AT WY AT HAAGR
o, & & A Fgm | Ww qFTF
f& qwd ®©Y I AANT TEw
AN §, 3¢ framr gmg fear ooy
¥ ) EST § A W e A
q{AT | W qTT D aFAY &, BN
ST 2 gFar & 1 & W U &
qifgqa qret #1 feaiv s@m §

v A : "W OF W-
Gifged MT 7Aqdr q3ew § | W
NZ § W) F @A ES WIS qT X
g G50 § |

! THEATR A ¢ WX g
W FTRET

wwafe wgEa
B gafaa g

LRI 68

Wt TWTAMT WA :  JATH
A ¥ gvar favwm @1 grawaw
FAT gy, T O @A ¥ A€
A 9T AT HA qE@T & 1 WWY
qeAT ¥ AT | HEH AT 07 |
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w qge § N & ww qE g
T} 1 A AN FT wAew 7E
fe 7@t =t gw€ AT B ANw

q® %arng fear st wrfge Wi
TR AT 57 foar firdt wawrr &
aaTH wgt & Ay fiwar oA e

AR W & I & fag
wmmﬁ%ﬁqgw‘raaqu
£ XMFT W ¥R e qeAr afag
ot g fr fead  fag qod
FAE g § WX foa w g a9
& 1 gTm FT P TG wweT 8§,
¥fFT Ig X N dqr ¥F frar v
w@r ¢, Saar g fafgwr
Fxy w7 )@ & faAw o
X ¥ AFEAR &, AT A
MT T AW IT R E R}
qEF ® I® FIX AN R, AR
T T @& 1 IR F) T Al
s 2T wfeT fF 3T ¢4 v
TR 3T I ¥ & W 3w &
Faw wgQl & fawrm @y o

A I I IF §F FfFT §
gk g ¥ WY ag Wt ¥ ww
wIg T, T B gHEAr §
afed ¥ WA T AT § | gAR
frx & a9l MT At & T AR
FrO Fe % § | WA yEE §
Sfracrgs AT TF TgT T TET 8§,
agi fawet &t g€ @ 1 I@F Qe
qr |1 AT AT §, AHT FT FT
TO { AT TAT g 1 AP WK
RawT ¥ ot afy feafa § 1 gnlar
¥ @gd ¥ WAFELFE ) AT
IA-qAT AT 1 F geaqW 2w
2 =f @t ¥ SEFT WY wTSE W
I T | TIT FT AT @R 2
Hg) % A gl 1 Aw wiag §
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@ fa@ M7 amT &, fomd wfofoa
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[ THTRATT W)
qAGT B AIZ FW ATHT Frewa,
& vy g @@ 9% B TAE B
grgT e L &% agm f§ @
TA B qH AT AGRT I A
W §@IR &7 &M qE, @ a
¥ gmr Agl | TgmE agd W@,
gW W9 FUEY @, AT TV o,
fiFgs F@ WT | TW T®@ F
W q@T AT A g

SHRL T. R. SHAMANNA (Banga-
lore South): Mr. Chairman, Sir, per-
mit me to bring to the kind consi-
deration of the Finance Minister en
aspect which requires a very sympa-

thetic consideration.

In the first place, 1 am sorry that
though the Finance Minister has
provided funds for so many items, he
has not given sufficient amount for
slum clearance. Slum clearance ig an
obligatory duty of the Government.
When 1 asked a question about it,
the reply given was that it is a State
problem and the States will have to
tackle it. It is the duty of any State

which calls itself a welfare
State, to provide food, clothing
and shelter. Harijans and back-

ward people live in slums, who cannot
afford to have their own housing.

Apart from humanitarian coasi-
derations, namely, to give them chel-
ter it also reflects on the good admi-
nistration. The Government should
see that the city beauty is not marred.
At the same time, slum is a health
hagzard.

MR. CHAIRMAN: That Joint has
already hewn covered.

'SHRI T. R. SHAMANNA: The Gov-
ernment should give top priority to
slum clearance. The difficulty is that
if the slum problem is to be tackled
by the States alone, then it is impos-
sible for any State to clear slums.
And therefore, the Centre should
come forward and give necessary
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facilities to the State Government.
The State Government, the Central
Government gnd also the local bodies
should join together and see that they
do something for these unfortunate
people. I am not well versed with
the big cities, but as far as Bangalore
city ig concerned, I am sorry to state
that about 10 years back there were
hardly 100 slums, After 10 years,
now we find that there are 400 slums

in Bangalore city.

MR, CHAIRMAN: You have already
made that point.

SHRI T. R. SHAMANNA: We have
got about thousand families in glum
areas and the population there is not
less than 3 lakbs. If these families
require proper shelter, we require a
crore of rupees and we require this
huge amount to see that slums in big
cities like Bombay and Calcutta are
cleared. Therefore, I appeal to the
Finance Minister to see as to how
soon this problem could be solved.
This problem is very urgent and that
has to be attended to.

The next point that I wish to make
her? is regarding Vijayanagar steel
project. As you know, Salem, Visa-
khapatnam and Hospet are the three
areas which were taken for gteel pro-
Jects. Round about Hospet in Karna-
taka .we have got very fine iron ore
and it is one of the best ores in the
country and some work has been
dqne at Visakhapatnam anq Salem in
this regard Though something has
been done in Tamil Nadu, it is very
unfortunate that the Karnataka State
has' not got the fortune of having a
major steel project and therefore I
urge upon the Finance Minister to éee
that without any delay the Vijaya-
Nagar stee] plant ghould be taken up
and at least a token grant ghould be
provided here so that within the
course of a few years we may have
the satisfaction that something good
has been done to our State. Therefore,
I once again appea] to the Finance
Minister to see that this year the
work on the Vijayanagar plant starts.
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We have got plenty of power and we
have got plenty of iron ore, and at
the zcame time we have got plenty of
labour and therefore, it will be a
most successful project and therefore,
that has to be taken up on g prioity
basis.

The third point that I wish to state
here is regarding the urban water
supply. Now, the Government is
taking keen interest in solving the
drinking water problem of thousands
of rura] people. At the same time, in
the cities it is necessary that drinking
water facilities are provided.

As far ag Bangalore is concerned,
they have completed the first stage of
Cauveri scheme, and now the popu-
lation is growing rapidly and water
scarcity is already there. If the State
Government applies for funds to the
Central Government, they have to
give assistance in the form of interest
free loans or grants.

Bangalore has military establish-
ments and Central workshops. So, it
is necessary that the Central Govern-
ment has to give assistance. There-
fore, some priority should be given to
see that the important need of the
city, namely, water, is met. The State
Government will not be able to bear
the whole burden and Central assist-
ance should be given in the form of
interest-free loans or grants. So, I
request that necessary assistance may
be given to Karnataka State in this
regard.

Fourthly, the Finance Minister
knows the problem very well and that
is with regard to prohibition, He
knows how Shri Rajagopalachari
introduced prohibition. He found this
out as an alternative measure for loss
of revenue through excise. But it is
unfortunate that though we are col-
lecting a large amount of revenue as
sales-tax, we are collecting not only
the saIes-tax, but also the excise duty.
Thecefore, the Central Government
has to take a decision gn how best, the
problem can be solved. The Central
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Government should take it as a polic_y
decision and see that the problem is
solved without further delay.

In Karnataka, medica] colleges and
evening colleges are charging exorbi-
tant feeg and donations. The Central
Government must see that this evil is
stopped. One medical college seat is
sold for Rs. 2 lakhs and one engineer-
ing college seat ranges from Rs. 10,000
to Rs. 50,000. The University Grants
Commission is giving grants, and
therefore the Central Government has
got every right to direct the State
Government to see that this evi]l is
stopped forthwith,

In Karnataka the lands of many
poor people and even ex-army men,
their valuable property, have been
taken over. Good paddy land costs
Rs. 30,000 per acre, but they are
hardly given Rs. 1,000 to Rs. 1,700 as
compensation. Therefore, I urge that
something should be done in consulta-
tion with the State Government to
give relief to those who have lost
their lands, which was all their pro-
perty, by giving them better gcom-
pensation,

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P,
SHARMA): Mr. Jyotirmoy Bosu is
not only a very intelligent person, but
also a very clever person. Wherever
he wants to cover something, he does
it very intelligently and cleverly, and
wherever he wantg to place certain
things in a wrong way, he always
tries to do that. This is known per-
haps to al] of us.

I thought that through this letter
under rule 353 in which he hag sought
the permission of the Speaker, he was
going to make out something new. I
would like to draw the attention of the
hon. House to the fact that Mr. Bosu
is the same person who was chairman
of he Public Undertakings Committee.
All that the has stated here in this
House is old excepting only one thing,
and that is regarding the sale of
tickets in African countries. There



303 AppFopidtion JULY 24, 1080

[Shti A. P. Sharfm)

also, he hag very cleverly thentioned
the thing which 1s already in his
letter, I am suyre we Will make an
enquiry intoe that

It is very unfortunate that he has
made an allegation against the officials
of Air India. Mr. Bosu knows that the
services and the reputation of Air
India are praised not only by our own
people, but by the people in foreign
countries also. Anybody who has
travelled by Air India can definitely
be a witness to it. I only want to say
that whatever allegation he is trying
to make is nothing but a repetition of
what is already mentioned in the PUC:
Report. That report, I am sorry to
say, was submitted by Mr. Jyotirmoy
Bosu, during the time.

PROF. MADHU DANDAVATE:
Why should you feel sorry?

SHRI A. P. SHARMA: I am only
sorry that during your period, when
you were in Government, at that ime
this report was submitted and I can
say that this report is wunder the
examination of the Government and
the decision of the Government...

SHRI JYOTIRMOY BOSU: Since

when? It is now six months gince you
are in power. (Interruptions)

SHRI A. P. SHARMA: Mr. Bosu,
please do not try to cover whatever
has happened during your time. flow
you had tried to bully the people as
the Chairman of PUC is known to
every public sector undertaking. I do
not want to say...

SHRI JYOTIRMOY BOSU: 1t is
highly objectionable.  He is casting
aspersions on the Committee. Com-
mittees are oomposed of members
drawn from both the Houses of Par-
liament, from Rajya Sabha and Lok
Sabha and all the members are signa-
tories of that Report, are consenting
parties to that report. He has cast
aspersions, It is not an individual who
sits. I am surprised that Sharmafi,
who has been in Pafliament for
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decades iz behaving like this, He is
callirig a Committee as an individual.

SHRI A. P. SHARMA: No. I have
only said what he has been doing as
the Chairman of the Committee, how
he has been acting in his person out-
side the Committee.

SHRI JYOTIRMOY BOSU: Outeide?

SHRI A. P. SHARMA: You are
known for bullying type. Whatever he
has tried to make out...

SHRI JYOTIRMOY BOSU: A rionu-
ment of bribery.

SHRI A. P. SHARMA: Did I speak
when you were talking? This clearly
goes to show how hollow were your
arguments and how they were devoid
of any truth.

I will read out only one relevant
thing. He accused somebody and then
he says: ‘Although, he has managed to
get out from the CBI inquiry...’. In
the eyes of thig gentleman, nobody 1-
honest. Everybody is...

SHRI JYOTIRMOY BOSU: On a
point of order under Rule 376. (Inter.
ruptions). The Minister is misleading
the House. (Interruptions). The CBI
inquiry was done in a perfunctory
manner. This is the Committee’s
Report. I do not want to divulge here
what was in evidence.

MR. CHAIRMAN: It is not a point
of order. You may please continue,
Mr, Minister.

SHRI A. P. SHARMA: I know the
position of a Committee and the
Parliament, if not more than Mr.
Bosu, at least as much as he knows.
Therefore, he should not expect me te
say anything against the Parliamen-
tary Committée or Parliament. What
I have said is all about his own per-
sonal habite. I have read out the
point. Mr. Bosu has not made out any
point. He hag only read out fram the
Report of the PUC, which hag already
been published and therefore, I do not
think that therg has beén ahy allegu-
tion. (Interruptions). He hag sdid only
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one interesting thing. I will read out
that. ®n his létter, he hbs again said

that it has been explaited. (Interrup-
tions),

MR. CHAIRMAN: It is not good,
Mr, Bosu, I think, Mr. Bosu will take
a correct positfon.

SHRI A. P. SHARMA: It has been
éxplained by & person—I am not
naming the person—that it has been
the practice whereby the executives
of Air India have availed of hospi-
tality from hotels and have claimed
ful] out-station allowances.

SHRI JYOTIRMOY BOSU: Can you
imagine that?

SHRI A. P. SHARMA: He should
have patience. What more does he
want? This explanation has been given
and it is for the Government, Depart-
ment to examine whether it is correct
or nof, whether it is right or wrong.
What is the allegation in this? There-
fore, I would say this much and I
would request Mr. Jyotirmoy Bosu,
in the interest of service, in the inte-
rest of the fair name of India, not to
bring in  allegations ggainst indivi-
duals, against some officials of Air
India, thereby bringing a bad name to
our nationa)] carrier which has earned
a good name throughout the world,
wherever Air India goes. (Interrup-
tions).

g WA @™ (SeaY)
awmfa 7@Ry, fFar s Y s
FEE AR AITR D Iy & W%
dqg &7 IR FUT F@ & #iT
frgdt &1 T A8 F@ & 1 W
= 9T fagaw fad =T g7
THA I AqA AR

SHRI A, P, SHARMA: I again sub-
mit that he has not made out any
new point. I would request Mr. Bosu
that eyen if he wantg to make some
incorrect statement, if he wants to say
something wrong, please do not sdy
in the House, say outside so that the
peopleé can take care of him.
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SHRI JYOTIRMOY BOSU: I .can
give in writing that I stand by it

THE MINISTER OF TFIN

(SHRI R. VENKATARAMAN)# Mr.
Chairman, Sir, if the House is réally
in a mood t0 hear all the plaeid
.eéftplanations which I am going to give,
I. may say that the debate has been
useful in certain parts and some cons-
tructive suggestions have emanated.
Therefore, I shall deal with these
things and then proceed to deal with
the individual points raised by hen.
members.

One of .the points which has been
raised by a number of hon. members
is the emphasig that should be given
on slum clearance, On this there ca?/
be no two opinions. The Governmen
is committed to giving the highest
priority for slum clearance gnd is
making adequate provision for the
same. But I must confess that the
problem is of such a magnitude that it
cannot be solved even during g Pla
period. It wil]l require cevera] Plans
to completely eradicate the slums. But
I will give some figures as to what we
are doing in this regard.

The erstwhile Plan provided Rs. 140
crores for gim clearance for  the
period 197 3 and we are continuing
to honour the commitment in respect
of that. Besides, we have now started
re-vamping the Plan for the period
1980—85 and, in this, it has been the
objective of this Government that
adequate ‘provision should be made. I
am not at liberty at this stage to dis-
close the figures because they are
tentative. But I do  recognise the
importance of glum clearance.

The problem is gomething like this.
There are about 10 million people
living in the/slums in cities which
have a population of gbout a million
each. The concentration varies from
place to place. My hon. friend, 8hri
Shamanna said that Bangalore hag got
a Very heavy concentration of slums.
On the contrary, only 10 per cent of
the population/of Bangalbre is in
slutits s against 87 pet cent in Kanpur,
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[Shri R. Venkataraman]
Therefore, the problem has to be
tackled on a national level. I assure
the House that this programme will
receive the highest priorjty.

The second import aspect which

hag been dealt with by/a number of

hon. members ig the disturbing trend
in prices. I will not be right or
cotrect if I pretended that the price
trend is really disturbing. In fact, it
is causing great anxiety to us. But hon,
members would be aware that th

price trend ig not ong which is create

by anything one does in the previous
week. Actually, the economic forces
take more than a year or two to
exhibit themselves in the results and
in indices. It is past politics of a
Government that, /have createqd this
very heavy pressure on prices, It is
in the same that I would like to
explain that during the period of com-
parative stability of priceg in 1975-76
that paved the way for comparative
stable prices in 77-78. It is the
policy of very heavy deflcit financing
pursued by the previous Government
that hag indeed brought about this
very great pressure on prices and it

still continues to exert its pressure.

Therefore, to say that the prices have
gone up in the last week and, there-
fore, you are responsible for the price
rise in the last week is to exhibit
ignorance of basic economics.

Now, I would go further and say
what we want to do in this matter.
We have provided a number/of incen-
tives for the purpose of Increasing
production in the country. In fact,
as I explained in my reply to the
debate, the inflationary sgituation is
handled in two ways, one by restrict-
ing money supply and controlling
liquidity ,and the other by expanding
supplies ﬁof goods and services so as to
absorb liquidity in the country. We
have attempted the second path of
trying to increase the supply of goods
and serviceg and, for that purpose, we
have given a large number of incen-
tives. It takes some time for/these
incentives to. work and for production
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to be geared up on account of the
incentives given.

The hon. Members said that various
excise concessions which have been
given by'the Government have not
‘been reflected in retail prices, 1
‘agree. In fact, we/ have no price
control now. It was my earnest hope
that the concessions in excise duty
that we gave would be passed on to
the consumer and at least some kind
of reduction woulq be noticeable in
essential commodities. Though there
have been some items in whicyl the
reduction has been noticed as for
instance in non-essential items like
T.V. there has been a reduction of
Rs. 200 in prices and in respect of
some engineering goods, there has
been some reduction in prices, in
respect of other important anq/essen-
tial items, there has been none. It
has not been passed on to the consu-
mer. The best policy that a Govern-
ment can follow is that of the carrot
and the stick. We have followed the
path of the carrot for a while. I am
afraid fif the market does not behave,
the policy of using the stick will have
to be used.

I do propose in consultation with my
colleague, the Civil Supplieg Minister
to see, as a first measure, whether the
srelaf shops should not be asked to
‘put ip notices of their stocks and the
retdil prices. This will be a first step
in making people know what stocks
are possessed by the retail shops and
what prices they are charging. It will
enable them to compare and if this
measure does not bring/about the
required results, then we may have
to adopt all other measures which will
have to be used for the purpose of
controlling prices. I am quite sure
that, the market will understand that
the Government is not going to take
things lying down and/that {f they
invite by their behavidour the use of
certain regulatory measures, they
have only to thank themselves for
what will come or what will follow.
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Now, having dealt with the two
major subjects which have been
deall with in this, I.will refey/to some
of the points made by individual Mem-
bers.

Shri Daga was very critical of a
number of things. In fact, it is custo-
mary for the opposition to open the
debate, and since the opposition Mem-
ber was not there, Mr, Daga perform-
ed this function.

AN HON. MEMBER: He
that role.

SHRI R. VENKATARAMAN:

he earned your compliments also.

In matters relating to the economy
of the country, I personally do not
think that there is any division or
dichotomy between the Government
and the Oppositioin, because, in my
opinion, both are interested in seeing
thatfthe economy improves and both

fulfilled

And

are interested in seeing that better
conditions prevail in the country.
Therefore, whether criticisms come

from my side or from your side, I am
prepared to give them the utmost con-
sideration and respect and see that the
good points raised either side re-
ceive the best aitention.

One of the points that he has men-
tioned is that the non-plan expendi-
ture has been increasing. Apparent-
ly, he is under an impression that all
non-plan expenditure is administra-
tive expenditure. It is not so. What
is plan expenditure in/the previous
Plan becomes a non-plan expenditure
in the current plan. For instance, if
we spend an amount of money as plan
expenditure on education in the pre-
vious Plan, then in the current Plan

this becomes a non-plan expenditure
and in this Plap we give %ditional
amount as plan expenditure for edu-
cation. Therefore, to think that all
non-plan expenditure is administra-
tive expenditure and to say that the
administrative expenditure has, there-
fore, gone up sky-rockeling is to ig-
nore® the real state of accounts of
Government.

The second point which he has/

raised js that there is a lot of income-
tax arrears. We are quite aware of

SRAVANA 2, 1802 (SAKA)

(No. 3) Bill, 1980 310

this problem Actually we are try-
ing to increase the number of Appel-
late Assistant Commissioners who' will
be able to cope with the problem, A
number of Cases go/ the . Appel-
late Assistant Commissioner as' well
as to the Tribunal and to the courts,
High Courts and Supreme Court.
And what actually prevents a quick
disposal is the number of stay orders
that are issued by vgrious courts.
Once the stay order ig/issued, we are
unable to proceed with the matter and
the courts stay these proceedings for
a number of years, with the result
that the arrears accumulate. In any
event, as I said, we shall fry to im-
prove the situation b aving more
Appellate Assistant/ Commissioners.
We are looking intd this question in
an earnest manner

Mr, Daga also mentioned about
drought in Rajasthan, and he hag said
that nothing has been done. He
comes from Rajasthan and should have
known betier, because, in this very
year, 1980/81, we have sg far provid-
ed to Rajasthan Rs. 20 crores by way
of drought' relief assistance. Nobody
can say that the Government has not
come to the assistance of Rajasthan.
We have not in any way reduced the
assistance for drought relief/ because
wherever there has been drought, the
policy of accelerating the food-for-
work programme has been continued
and I have stated in my budget speech
itself that in some cases, we will not
only continue till' September, but even
continue this assistance, iy/some cases,
for a longer period than that. There-
fore, I would like to remind him that
the criticism is not well informed.

¢+ SHRI SATISH AGARWAL (Jaipur):
You must have special consideration
for Rajasthan for two reasons: the
earlier Minister of State of your
Ministry comes from Rajasthan; an
Mr. Jagannath Pahadia, who was an
immediate deputy in your Ministry,
also comes from Rajasthan,

SHRI R. VENKATARAMAN: He has
already cashed in on that. I want to
tell my esteemed friend, Mr. Satish
Agarwal, that he hag already cashed
in on that: he will know very e
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[ JYOTIRMOY BOSU: That
Tonk f».a place where the thug chief

still lives™~ That Tonk is still there.

SHRI R. KATARAMAN: My
friend, Mr. Bosu;, speaks a language
which is too clever*for my brain.

SHRI M, SATYAN
(Karimnagar): Speak in
of the people.

SHRI R. VENKATARAMAN: My
friend, Mr. Bhim Singh also referred
to a number of points. One point was
that a number of people who go ab-
road and earn foreign exchange are
put to a lot of harassment when they
come back and the Gustoms authori-
tieg in various portsj/are very harsh
on them. This is a complaint which
we have heard before also. One of
the difficulties js that many of these
people who come, come with a very
large amount of baggage. In fact, it
is not the usual practice in our/coun-
try to get all these things—sundry
things. They come with lock, stock
and barrel and they come back with
such a large number of things that
it is very difficult to clear them. If
they take some/agdvice of the people
in our Embassie::gnd Missions in the
area in which they are working before
they come, they may be able to dis-
card a number of things which are
useless and which they need not bring
here.. .

SHRI K P. UNNTKRISHNAN: To
distribute tyﬂﬁ/eir relatives here.
fl

SHRI R. VENKATARAMAN: The
other point raised was that in some
cases they have been levied/ very
heavy taxes and t{hat as much as
Rs, 10,000 was charged by the Cus-
toms authorities. That is why I have
changed the law in the present Bud-
get. Till now if g person brought
goods upto Rs. 1000, it wag free of
tax. If he brought Rs. 2000 worth of
goods, he was liable to pay 120 per
cent' as tax on those goods and if he
brought more than that then he was
subject to penalties and then he was
subject to prosecution and so on. Now
we have changed the law in this Bud-
get and even if he brings goodg worth
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more than Rs, 3600, then he will pay
a higher duty of 820 per cent, but he
will not be harassed by way of prose-
cution, penalties, etc. This is the
change which we have made and 1
hope it will reduce any complaint of
harassment.

He also said that the agricultural
ceiling legislation has not worked
properly or has not been implemented
properly in the various States. This is
a statement with which nobody can
quarrel. Everybody knows that the
degree of implementation of the land
ceilings law varied from State to
State and in some States at least, they
do not have the heart top implement
the legislation and, therefore, it has
been in different levels of implemen-
tation. As far ag the Centre is con-
cerned, we can only advise and we
have no direct powers in respect of
land ceiling legislation over the State:

The hon, Member also raised a very
important point{ with regard to the
persons discharged from the Services.
particularly, the JCOs and Jawans
who retire at a yvery young age and
in the prime of their lives. We are
aware of this problem and actually
for the rehabilitation of those people.
a number of vacancieg has been re-
served—for instance, in the public
sector, for JCOs—17-1/2 per cent of
the vacancies has been reserved and
for Jawans 27-1/2 per cent of the
vacancies are reserved. In govern-
ment also a certain percentage has
been reserved. We are also giving
them facilities for training in various
trades before they are discharged.
Banks have also been advised to give
facilities to new entrepreneurs so that
they can start an industry of their
own. I would not say that the pro-
blem has been solved, but, to a large
extent, I woulq say, it has been miti-
gated.

Mr. Goyal then dealt wtth~ gome
very important questions. I would
dea]l only with one or two points. He
mentioned about the very high price
of sugar and said that it does not
benefit the growers.
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Sir, I have a complaint about the
sugar prices. 65 per cent of the total
sugar releases are through the fair-
price shops and at prices which are
the mast lowest in the world. We
supply 65 per cent of the releaseg at
Rs, 285 per kilo which you cannot
get anywhere in the world. The
other 35 per cent you get at Rs. 7/-
a kilo or so. May be, everybody pays
Rs, 10/- a kilo. Even at Rs. 10/-
many people buy. All the time only
that part of the sugar, the open mar-
ket sugar, is given for the people who
Jdo the mithai business or those who
are rich and who can afford to spend
more on sugar. We are giving that
to them. (Interruptions)

SHRI JYOTIRMOY BOSU: You
will kindly see that the people will
judge you.

SHRI R. VENKATARAMAN: Our
commitment is to the masses. To
them we give 4 k.g in urban areas
and one kilo in the rural areas. (In-
terruptions).

SHR] KRISHNA CHANDRA HAL-
DER (Durgapur): What about rural
areas. ... (Interruptions)

SHRI R, VENKATARAMAN: I am
quite capable io take cure of myself
I do not want any assistance from
anybody. Sir, I will repeat my point.
The Commitment of my party is to
the masses. And it is to them that
we have agreed to supply sugar at
the controlled and at lower price.
We are doing it; to-day, 65 per cent
of the sugar releases are at Rs. 2.85
per kilo (Interruptions)

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): You
can distribute that within your State,
the sugar that is being given to your
State.

SHRI R. VENKATARAMAN: Mr.
Chairman, I want to take time on this
‘because the people who pretend to be
the champions of the poor are now
pleading for the richer, the upper
classes.
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SHRI NIREN GHOSH: Also see
how much of sugar you export,

SHRI R. VENKATARAMAN: Sir,
the persons who live in an urban area
get about 4 kilos of sugar; he getg it
at Rs. 2.85 a kilo per head.

SHRI RAMAVATAR SHASTRI. Not
per head. (Interruptions).

SHRI JYOTIRMOY BOSU: Mr.
Venkataraman, you do not know it.
(I'nterruptions)

SHRI R. VENKATARAMAN: 1
accept Mr, Agarwal’s plea. Even if
it is 400 grammes only, the amount
which you are paying per kilo of
sugar is only Rs. 2.85. (Interruptions)
What we have said is that the distri-
bution of sugar at this level is 35 per
cent to be sold at a higher price so
that they can make up the lower.
price at which we are procuring and
selling the sugar to the people. This
dual pricing system implies that for
the weaker sections of the society,
sugar or any other commodity will be
given at lower prices and the person
who produces the commodity will be
allowed t{o recoup the difference by
selling the same at a higher price.
(Interruptions) Your criticism
amounts to saying that you supply
sugar at subsidised price and give
free to us, then you would come and
say ‘you supply petrol at subsidised
price’. But you do not understand
that when you make such a demand,
going to cast this burden on those
who do not consume and not the man
who consumes it. So the general
community cannot bhe asked to pay
for what one person consumes. There-
fore let us understand this very
clearly. If a person goes to a hotel
and eats he must pay for it. If he
buys a cloth he must pay for it. If
he travels he must pay for it If he
eats sugar he must pay for it. But
the general community cannot be
asked {g pay for the travel of some
person.
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16.58 hrs.

[{MR. DEPUTY-SPEAKER in the Chair]

One person cannot be asked to pay
for the higher consumption of sugar
of another person. Out of 60 lakh
tonnes, 40 lakhs tonnes of sugar are
being distributed at Rs. 2.85. The
other thing is only 20 lakh tonnes.
How can you say that the average
price of sugar js 12 rupees and 8
rupees? All the newspapers play up;
they say, sugar is selling at 8 rupees
and 10 rupees. What is more, they
are buying at Rs. 2.85 and then writ-
.ing that it ig selling at 10 rupees.
They are buying only at Rs, 2.85 and
they are propagating that it is selling
at Rs. 10. This is what happens. .

(Interruptions)

MR. DEPUTY-SPEAKER: One by
one. One Member at a time. He will
reply.

(Interruptions)

SHRI C. M. STEPHEN: Aftter all
there must be some norm. Is it to be
. treated like this? 1Is there going to
be a dialogue? He is making a point.
Is there going to be a dialogue?

(Intlerruptions)

MR. DEPUTY-SPEAKER: Now,
order please. You have had your
own say. The Minister js making a
speech. You should hear the Minis-
ter. Let him reply. You have al-
ready stated your own point of view
Now should not the Government slate
their point of view.

SHRI R, VENKATARAMAN. Mr.
Deputy-Speaker, Sir, I am enjoying
this because I know it hurts and truth
hurts. I am glad that 1 have made
this point go home to them and there-
fore it ijs that they are protesting.

MR. DEPUTY-SPEAKER: Mr, Min-
ister, it is sugar complaint; therefore
you must answer.

SHRI R. VENKATARAMAN: They
must go to a doctor, they must not
come to me. ..

SHRI JYOTIRMOY BOSU: You
become more unpopular; pleage don’t
do it.

17.00 hrs.
SHRI R. VENKATARAMAN: In that

case you should be happy; then, why
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are you angry? If that is true you
should be happy, but now you are all
very angry.

Mr. Banatwalla had g number of
points about Kerala. The first point
is that inter-State wage disparity is
hurting industries in Kerala, My
answer is this., Kerala State should
enter into dialogue with the neigh-
bouring States and then try to solve
this problem because Government of
India cannot do anything in this mat-
ter. I have myself been a member of
the Cabinet of the Tamilnadu Gov-
ernment and I am the person who
introduced the Bidi labour Bill there
and got the Bill passed. At that time,
Kerala did not have the oil and that
was transported from Tamil Nadu to
Kerala. I had to go to Kerala and
then discuss with them the wage
arrangements and asked them to fol-
low Tamil Nadu in certain respects.
Similarly, I would say that in respect
of both handloom and Bidi, it would
be appropriate for Shri Banatwalla to
ask the State Government to go and
have a dia'ng :e with the State con-
cerned.

The next point that he made is akout
the floo’s in Kerala, In fact, Shri
Banatwaila with other Kcrala mem-
bers came and saw me also. Shri
Banatwalla should know that there is
a well laid down procedure for this.
Whenever there ig flood, or drought.
the State Government sends its report
on the extent of damage to the Cen-
tre A team from the Centre goes
and makes an assessment of the dam-
age They make an interim report in
which they say that the damage would
be likely to be of the order of this
much, then they make a final report
also. According to the recommenda-
tions of the Finance Commission, the
advances are made and these advances
are given ag advance plan allocation.
We are following only the procedures
which have been already well laid
down for the purpose of 'meeting
situations like this.

He also referred to a matter of great
interest to both the users and myself
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and that is about the extra-departi-
menta] staff. I would like to remind
Shri Banatwalla that I have been the
President of the Extra-Departmental
Staff Association at one time. The
principle on which they are given
Jower wages than full-time employees
is that they are part-time employees
and they also engage in some other
work.

SHRI K. P, UNNIKRISHNAN: Part-
time employees, but working full time,

SHRI R. VENKATARAMAN: Then,
it is 3 demand, but this is not the
situation. The position is that they
have some other occupation and for
attending to thig postal work, they
are given an allowance which varies
from Rs. 93/- to Rs. 192/- as the case
may be. Therefore, if Shri Banat-
walla says that this is exiploitation, I
would request him to reserve such
harsh language for causes more
worthy than this.

SHRI K. P UNNIKRISHNAN: You
are saying that it is not a worthy
cause.

MR. DEPUTY-SPEAKER: He might
have said that because a trade union
leader is the Minister.

SHRI C. M. STEPHEN: This is
worthy enough, there are worthier
causes also.

SHRI R. VENKATARAMAN: I said
‘More worthy’,

Now, Shri Jyotirmoy Bosu cannot
speak without creating commoction. If
he must speak, there must be some-
thing which must set the whole of
Yamuna on flames. So far as the
point about the Air India is concern-
ed, there is a report of the Public
Undertakings Committee.

SHRI JYOTIRMOY BOSU: Not a
report, but reports.

SHR.I R. VENKATARAMAN: No
less a person than the Chairman of
the Air India at that time had come
forward with certain contradictions.

SHRI JYOTIRMOY BOSU: He was
not Chairman, Air India, at that time.
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SHRI R. VENKATARAMAN: I am
referring to the perioq concerned in
the report. How can he deny some-
thing if he is not concerned? He was
then the Chairman. And as Chairman,
he is entitled to equal right. He has
completely denied that. Thereiore,
what we have before in the House is
an allegation and g denial. Now,
nobody can say that the allegations
are proved.

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. As regards the
Financial Committee’s Reports, there
is no rule, no convention by which
the remarks or observations of the
post-mortem can be done by the re-
marks which the Minister has chosen
to say in his wisdom. These should
be expunged. He has no right to do
that. Financial Committee Reports
are not open to criticism by Ministers
or any individual members in this
House. It is a report ‘which is con-
sented and. agreed upon by 22 Mem-
bers of the Public Undertakings
Committee—seven Members from the
Upper House and 15 from this House.

Therefore, Shri J. R. D. Tata made
a press statement for which he has
been hauled up before the Privileges
Committee. And he 1is equating
Mr. J. R. D. Tata’s statement with
the Committee’s report. It is regret-
table and unbecoming of you, Mr.
Venkataraman,

SHRI R. VENKATARAMAN: 1
thank you for your compliments. But,
I respectfully submit (Inter-
ruptions).

PROF. N. G. RANGA (Guntur):
Mr. Chairman, I wag also the Chair-
man of the Public Accounts Com-
mittee. The general convention is
that Government generally accepts
the reports of these Committees and
they implement most of their recom-
mendations. But it does not mean—
it is never understood like that—that
everyone of the recommendations that
this Committee makes has got to be
accepted by the Government.

SHRI JYOTIRMOY BOSU: Sir on
a point of order.
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MR. DEPUTY-SPEAKER: You
have already made your point. Let
the Minister reply to your first point.

SHRI JYOTIRMOY BOSU: Sir, he
is confused. Mr. Venkataraman,
these are not accusations; these are
what have been recorded in the re-
port based on oral and written evi-
dences. Recommendations of the
Committee are based on them. They
may accept the recommendationsg or
they may not accept them at all. The
narrative part of the report is based
on evidences and Shri Venkataraman
has no right to cast any aspersion on
the narrative part of the report. I
am a little surprised. I never expect-
ed this from him.

SHRI R. VENKATARAMAN: 1
‘have not cast any aspersion.

SHRI JYOTIRMOY BOSU: We
have regard for Mr. Venkataraman.
1 do not expect this from you.

) SHRI R. VENKATARAMAN: 1
speak English and I hope they under-
stand this. I stateq that there are
certain portiong in the report that
have been denied by other persons.
8o, there are two versions; govern-
ment have not yet come to any con-
clusions on these. Mr. Bosu is
always a Jack in the box before I
can say anything.

SHRI JYOTIRMOY BOSU: It has
been narrated in the report. He
cannot do that. I am surprised at
this.

MR. DEPUTY-SPEAKER: He has
not said like that.

SHRI R. VENKATARAMAN.: I did
not say anything. I only sajdq that
there are two versions, Only certain
things are stated... (Interruptions).

SHRI JYOTIRMOY BOSU: You
may or may not accept the recom-
mendationg of the report.

SHRI R. VENKATARAMAN: There
is a denial not by a passer-bBy but by
a person who was the Chairman of
Air-India at that time. Therefore, I
sald there are twO versions now.
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SHRI JYOTIRMOY BOSU: We
had not been criticised . .. (Inter-
ruptions),

SHRI K. P. UNNIKRISHNAN:
This is an extraordinary thing that
the Minister is equating the report
of the Committee and accepted by the
House with the statement of Shri
J. R. D. Tata.

SHRI JYOTIRMOY BOSU: You
spoke English. We did not under-
stand that.

SHRI R. VENKATARAMAN: Sir,
when certain charges or allegations
of the kind are made and that per-
son against whom the charges are
made denies them, until Government
comes to the conclusion ... (Inter-
Tuptions).

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. To the best of my
knowledge, I recollect that no charge
was made against Mr. Tata but it
was made on the working of the
Air-India, against certain officials,
Mr. Venkataraman. I am surprised at
this. He is casting aspersion on what
has been established before the
Committee, through oral and writ-
ten evidences. Government may
or may not accept the recommenda-
tions. But the Minister has no right
to cast any aspersion.

MR. DEPUTY-SPEAKER: What
the Minister said was that he had not
supported anybody. Thig is what I
understand.

SHRI JYOTIRMOY BQOSU: You
have to understand my rotten Indian
English.

SHRI R. VENKATARAMAN: You
may have been educated in—England.
I am a person who had been edu-
cated earlier in India. The point
really is that Government have not
taken any decision on this and there-
fore one should not treat it ag a
conclusion, as something which is
binding on the Government. That is
all I have got to say.



321  Appropriation

SHRI JYOTIRMOY BOSU: It
cannot apply to the narrative part
the narrative part is based on evi-
dence; the recommendation is
different . . . (Interruptions).

MR. DEPUTY-SPEAKER: No dis-
cussion on this point; you go to the
next point.

SHRI K. P. UNNIKRISHNA: It is
not a matter between Mr, Jyotirmoy
Bosu and Mr. Venkataraman: it is a
matter of prestige to the whole
House.

SHRI JYOTIRMOY BOSU: Tke
evidence part, the narrative part, he
cannot talk about it like that. Is he
holding 3 brief for J. R. D. Tata? He
should be hauled up before the
Privileges Committee,

SHRI R. VENKATARAMAN: I am
really surprised at the exhibition of
temper by my hon. friend.

SHRI HARINATHA MISRA (Dar-
bhanga): Since a réference has becn
made to the Privileges Committee of
which I happen to be the Chairman,
I would respectfully submit that Mr.
Jyotirmoy Bosu or for that matter
anyone else has no business to refer
to what is going on before the Com-
mittee of Privileges.. (Interrup-
tions).

SHRI JYOTIRMOY BOSU: I have
not cast any aspersions on the Privi-
leges Committec. (Interruptions)
I have not commented on what you
are doing inside the Privilege Com-
mittee.

SHRI HARINATHA MISRA: I will
finish within one minute. I would
respectfully submit that so long as
the Committee 15 seized of the
matter—and the Committee wil] cer-
tainly submit its report—it is no-
body’s business to refer to the Com-
mittee, what its finding will be, who
is beihg hauled up and who is not
being hauled up. It should not be
referred to at all

SHRI R. VENKATARAMAN: Mr.
Bosu referred to gome refund of
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certain amount, I do not remember
to have passed any_such order, I
would request him. because in Gov-
ernment orders are passed at different

levels and I woulq like him to put a
question.

SHRI JYOTIRMOY BOSU: Will
you accept a short notice question?

SHRI R. VENKATARAMAN: No?
I am busy . . .

SHRI JYOTIRMOY BOSU: No

time is left for a question in this
session,

SHRI R. VENKATARAMAN: We
are sitting till the 15th of August and
you have enough time. I am gur-
prised at this: this is all gimicks.
(Interruptions). The rule that sil-
ence is consent does not apply to me
because I do not reply to many
things that are being said.

The other point he said was that
there was an aircraft. Even about

that if he puts a question, I will
collect all the information.

SHRI JYOTIRMOY BOSU: S. A. II
Aircraft. What customs did you col-
lect? (Interruptions).

SHRI JYOTIRMOY BOSU:
do the job for you.

I will

SHRI R. VENKATARAMAN: I am
making a very fair offer. Please
put a question. I will collect all
the information,

One thing, I can gssure the House—
I will not hold back any informa-
tion. I will certainly place all the
information. If I am wrong, I will

be the first to admit that I am wrong
Therefore, you please put the

question? Now I come to the last
point. Shri Shamanna raised a
point about the Vijaya Nagar Steel.
He said that no provision hag been
made. Actually we have made a
vrovision of Rs. 30 crores in this
Budget 1980-81 and a detaileg pro-
ject report has been prepared. The
detailed project report is now
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[Shri R. Venkataraman]

before the Board of the Steel Au-
thority of India. Then he also men-
tioned about prohibition,

(Interruptions)

As regards prohibition, I must
make this point clear because it has
been raised by several people outside
as well as here. Government have
saiq that they wil] meet 50 per cent
of the deficit which is created by
States going in for prohibition. 1
would now appeal to the States to
have a thorough look at their own
finances and then take a decision
because the bulk of the States do not
have adequate resources now for a
large development programme and
since we want the development pro-
gramme to be put through in the
next Plan, it is upto the States. We
do not want to advise them in {a-
vour or against. But we want them
to look into the problem from tte
‘point of view of their own resources
and take the decision. This i my
appeal to them.

I thank the House once again for
the very . .

SHRI RAMAVATAR SHASTRI: I
have a point to make.

MR. DEPUTY-SPEAKER: I am
not allowing. I shall now put the
motion for consideration. I am not
allowing anything. I shall
now put the motion for consideration.
I am not permitling you. I shall

now put the motion for consideration
to the vote of the House.

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1980-81,
be taken into consideration.”

Those in favour may say ‘Aye’.

SEVERAL HON. MEMBERS:
Aye.
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MR. DEPUTY-SPEAKER:
against may say ‘No’.

Those

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: I think
the Ayes have it, the Ayes have it,
and the motion ig adopted . . . Now
we shal] take clause by clause con-
sideration of the Bill.

SOME HON. MEMBERS: Noes
have it. Noes have it.

MR. DEPUTY-SPEAKER: Do you
want Division? Are you pressing for
Division? Now I put again the
motion to the vote of the House and
you ask for DiviSion.

SHRI SATISH AGARWAL: 1t is
on record—you have announced Noes
have it. Noeg have it. That is all
We do not want Division.

MR. DEFUTY-SPEAKER: No, no.
I said Ayes have it, Ayes have it.
Please see the records.

(Interruptions)

MR. DEPUTY-SPEAKER: Theie
is a record. It is very casy to creale
a confusion. Let ys sce the record. I
have said—Ayes have it, Ayes have
1t. What is that?

(Interruptions)

SHRI R. VENKATARAMAN: Mr.
Deputy Speaker, even if you had
craid—Noes have it, we say—Ayes
have it and we will have the Division.

MR. DEPUTY-SPEAKER: All
right, do you want Division?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Let the
lobbies be cleared—

I would request each Membe.r to
make sure that he jis sitting in his
assigned seat. Each Member is re-
quested to take special care to record
his vote correctly as ‘Aye’ or ‘No’ or
‘Abstention’ as the case may be, sa
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that there is no occasion for making
corrections. '

I may briefly recall that as soon-as
the automatic vote recording eguip-
ment is made active on announce-
ment by the Chair “Now Division”,
a gong sounds which is the signal to
the Members to cast their votes.
Each Member has to press the push
switch and then operate one of the
three push buttons that is, for ‘Aye’,
“No’ or ‘Abstention’, according to his
own choice. The push switch and
the push putton must be kept pressed

Diviglon No. 6]

Anand Singh, Shri
Ankineedu, Shri M.

Anuragi, Shri Godil Prasag
Arunachalam, Shri M.
Bairwa, Shri Banwari Lal
Bajpai, Dr. Rajendra Kumari
Bileshwar Ram, Shri
Banatwalla, Shxi G. M.
Bansi Lal, Shri

Barot, Shri Maganbhai
Bhagwan Dev, Acharyg
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.
Bheekhabhai, Shri

Bhoye, Shri Reshma Motiram
Birba], Shri

Birender Singh Rao, Shri
Chakradhari Singh, Shri

B Chandry Shekhar Singh, Shri

-

Chavan, Shri S. B.
Dennis, Shri N.

~ Desai, Shri B, V.
Dhandapani, Shri C, T,
Faleiro, Shri Eduardo
Gaekwad, Shri R. P,
Gandhi, Shrimati Indira
Ghufran Azam, Shri
Gireraj Singh, Shri
Gomango, Shri Giridhar
Gounder, Shri A. Senapathi
Guisher Ahmed, Shri
Hembrom, Shri Seth
Jain Shri Bhiku Ram
Jitendra Prasad, Shri
Kamal Nath, Shri
Kaushal, Shri Jagan Nath
Krishan Dutt, Shri
Krishnan, Shri G. Y.

SRAVANA 2, 1902 (SAKA)

(No. 3) Bill, 1980 326
simultaneously until the gong sounds
for the second time after 10 seconds.

King cooperation of Members is
solicited.

The question is:

“That the Bill to authorise pay-
ment and appropriataion of cer a
sums from and out of the Cons
dated Fund of India for the =
vices of the financial year 1980-o4,
be taken into consideration.”

The Lok Sabha divided.
{17.28 hrs.

AYES

Kuchan, Shri Gangadhar S.
Laskar, shri Nihar Ranjan
Mahabiy Prasad, Shri
Mahajan, Shri Y. S.

Mallu, Shri A. R.

Mishra, Shri Ram Nagina
Misra, Shri Harinathg

Mohite, shri Yashawantrao
Motilal Singh, Shri

Wehru, Shri Arun Kumar
Netam, Shri Arvind

Panday, Shri Kedar

Pandey, Shri Krishng Chandra
Parashar, Prof Narain Changd
Patel, Shri Ahmed »Mohammed
Patel, Shri C. D,

Patel, Shri Uttamshai H.
Pati}, Shri A. T.

Pati], Shri Balasahepb Vikhe
Patil, Shri Shivraj V,
Phulwariya, Shri Virda Ram
Pradhani, Shri K.

Pullaiah, Shri Darur

Qazi Saleem, Shri

Quadri, Shri S. T.

Ram, Shri Ramswaroop
Ramamurthy, Shri K,

Ran Vir Singh Shri

Ranga, Prof. N. G.

Rao, Shri M. Satyanarayan
Rawat, Shri Harish Chandra Singh
Reddi, Shri G. s.

Reddy, Shri K, Brahmanandg
Reddy, Shri K. Vijaya Bhaskara
Saminuddin, Shri

Satya Dep Singh, Prof,
Sebastian, Shri s. A. Dorai
Sethi, Shri Arjun
Shankaranand, Shri B.
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Shanmugam, Shri P,
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shri
Sidnal, Shri S. B.

Solanki, Shri Babu Lal
Sparrow, Shri R. S.
Stephen, Shri C. M.
Suryawanshj, Shri Narsing
Tariq Anwar, Shri

NOES

Agarwal Shri Satish
Barman, Shri Palas

Basu, Shri Chitta

Bhim Singh  Shri
Dandavate, Prof. Madhu
Ghosh, Shri Niren

Goyal, Shri Krishna Kumar
Halder, Shri Krishna Chandrg
Hannan Mollah, Shri
Harikesh Bahadur, Shri
Kashyap, Shri Jaipa] Singh
Mandal, Shri Dhanik Lal
Mandaj, Shri Sanat Kumar

MR. DEPUTY-SPEAKER: Subject
to correction, the result* of the divi-
sion is: Ayes: 101; Noes: 25.

I i ol A ) T A O
The motion 1pas adopted.

MR. DEPUTY-SPEAKER. Now,
we take up clause by clause consi-
deration. There is no amendment to
clauses 2 to 4. The question is:
s Ty . T T GG

“That clauses 2 to 4 stand part
of the Bill”

»— e

The motion was adopted.

Clauses 2 to 4 were added to the Bill,
The schedule was added to the Bill.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

*The following Members also re-
corded their votes for Ayes: Shri
V. N. Gadgil, Shri M. V. chandra-
shekhara Murthy, Shri Digvijay Sinh,
Shri Mohammad Asrar Ahmad, Shri
Muldevji M. Odedra, Shri Hiralal R.
Parmar Shri Rameshwar Nikhra,
Shri V: dhi chander Jain and Shri
Subhas’: Chandra Yadav.
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Tayyab Hussain, Shri
Thorat, Shri Bhausaheb
Thungon, Shri P, K.
Varma, Shri Jai Ram
Veerbhadra Singh, Shrj
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vyas, Shri Giridhari La}
Wagh, Dr. Pratap
Zainu] Basher, Shri

Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.
Mukherjee, Shri Samar
Muzaffar Hussain, Shri Syed
Roy, Shri A, K.

Roy Pradhan, Shri Amar
Saini, Shri Manohar La]
Shastri, Shri Ramavatar
Tirkey, Shri Piug

Trilok Chandra, Shri
Unnikrishnan, Shri K, P,
Varma, Shri Ravindra

SHRI R. VENKATARAMAN: I beg
to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed.”
The motion was adopted.

17.32 hrs.

FINANCE (NO. 2) BILL, 1980

MR. DEPUTY-SPEAKER. Now,
we take up Finance (No. 2) Bi]] for
consideration apnq passing. \ LQ

THE MINISTER OF FINANCE
(SHRI R. VENKATARAM B
beg to move:* T

“That the Bill to give effect to
the financial proposalg of the Cent-
ra] Government for the financial

*Moved with the recommendation
of the President.



